#/CENTRAL ADMINISTRATIVE TRIBUNAL
'ERNAKULAM BENCH

OA 29,67,87, 113,126, 137, 181, 212, 266, 268,
269,.277,281,.299, 300, 301, 302, 303, 319, 325,
326,327,328, 329, 331, 333, 344, 345, 346, 347,
348,350,351, 352,353, 354, 355, 356, 357, 358,
359,362, 363, 364, 366, 368, 369, 37Ov371,372,
- 373, 380, 381, 384, 386, 388, 390, 392, 393, 394,
395,400,404, 406, 413, 423, 444, 453, 488, 492,
499, 507, 509, 510, 557, 566, 567, 580, 582, 601,
634, 635,791, 822, 880, 898, 904, 905, 939,942,
952,1100,1202,12250f2013.

Thursday, this the 6" day of March, 2014

CORAM:

Hon'ble Mr.Justice A.K. Bashcu, Judicial Member
i - Hon'ble Mr.K.George Joseph, Administrative Member

! 1.  0A292013

. C.H. Mohammed Yasin
S/o Kidavu Koya,
Chamayath House, Kiltan Island,
Union Territory of Lakshadweep-682 558

o

1.P.Latheef
S/o Atteka
Thiruvathapura, Kiltan Island,
- Union Territory of Lakshadweep-682 558 Applicants

(By Advocate: Mr.Shabu Sreedharan)
Versus

l. Union Territory of Lakshadweep represented by
the Administrator, Kavarathi Island-682 555

2. The Director of Panchayath
- Union Territory of Lakshadweep
Kavarathi Island-682 555
3. = The Chairperson

Village (Dweep) Panchayath -
Kiltan Island, Union Territory of LLakshadweep-682 558




—

. ﬁ@x‘,«c:ﬂw?)uw . !

o, e, -

\

4. The Executive Officer | o K{*‘?’?' .
Vlllage (IDweep) Panchayath ' T
~ K]ltan Island Union Tcmtory of L. akshadweep 682558 - N
Co . ’.‘A.J.

5. Ihe meupal
Govérnment, Semox Secondary School .
- Kiltan Island - A .
Umon Femloxy of L akshadweep 682 558. Rcspondents\‘{hﬁ%ﬁ

(By Ad.vo,cate: (Mr.S,Radhakrlshnan (R1,2&5)
- ' (Mr.R.Ramdas (R3)

2. OA 6772013 .

[ Seedikoya:M.
S/o Abbosala Koya
Malayattlyoda Kiltan [sland
Umon 1 erritory of Lakshadweep-682 558.

' Malsha T,
S/o Kldavu Komalam
Thenakkal House, Kiltan Island
Umon T emtoxy of Lakshadweep-682 558.

o

3. Ab‘dul,la‘A-.P.
- S/o Khalid
Allmdpwa Kiltan Island
' Umon ]emtony of L akshadweep 682 558.

4.
1la [llam, Kiltan Island
,I‘oiy of Lakshadweep-682 558.
S. _d Muhammed Koya C. II

S/o Muthukoya
| Chamayath House, Kiltan Island
Umon Temtory ofLakshadweep 682 558.

- 6. Rafeek Khen H M.
* Sl Abdul Rehman
Allya1 rouse Kiltan Island -
: Umon Iemtory of L.akshadweep-682 558. Applicants

1) .'.habu Sreedharan)

Versus



~ 3

: Ijlmon Tetri ltory of Lakshadweep represented by
the ”_mmlstrator Kavarathi [sland-682 555

- -or'of Panchayath
Umon‘Terrltory of Lakshadweep
Kavarathl Island 682 555

3. The Chanpelson
Village (Dweep) Panchayath
Klltan Island Union Territory of Lakshadweep-682 558

4. I he Executive Officer

; Vlllage (Dweep) Panchayath

Kiltan Island

Umon Temtmy of L al<shadweep 682 558 Respondents

(By ACl\’Q.C?‘lc-:. (Mr.S.Radhakrishnan (R1 ,2 & 4)
3. b:}ilf2§'7/i'013.

I Abdul Salam P.P., age 43
Slo. 9a1dmuhammed

Pgl}hl_yapura Kiltan Island

Lakshadweep.

an, age 33
idmuhimmed

use, Kiltan [sland
: Applicants

l\llr.';l.?fatap Abraham Varghese)
Versus
1. "l he Admm1st1 ator

Umon Territory of Lakshadweep
Kavalathl 682 555

o

'H.‘ inector Department of Science & Technology
diveep | Admlnlstlatlon

al Officer
. nvnonmenl Warden

Klltan Island Lakshadweep -682 558

4. "l he Chauperson Village (Dweep) Panchayath A
' Klltan Island Lakshadweep-682-558 ~ Respondents




(By Advocate ”(MI S.Radhakrishnan (R1,2 & 3)
TN (M1 R.Ramdas — R4)

4 6-A113/20.135

L. \/Iuthukoya T. P
* S/o Kidave Haji
’ Thnuvathapma Kiltan, Lakshadweep.

2. Salth R
‘ S/Qf’fl*blahlm Haji
APandala Klltan Lakshadweep.
3. Yacoob P K
S/0.Subair. A,
Punnakkad, Kiltan, Lakshadweep.

4. _Al‘i"‘l\’/lohamm'ed
S/o /\ltaka Ahycu Kiltan, Lakshadweep

5. Kunl’l koya AP.
5/0 Sayed Muhammed P.K.
'kalapura Kiltan, Lakshadweep.

7.
8. Sathal ;C.H
S/o Mohammed P.
<
10.

;_mhl Ha__]l ,Palllthlthlyoda
o Lakshadweep '

(By AdVocalest Dalsy [ Daniel)

Versus

"Applicants



-' .1. : lhe Administrator
“Union Territory of Lakshadweep
Kavarathi-682 555.

. The Chairperson

2 :
Vl]lagc (Dweep) Panchayath
Kiltan_682 558

3. ”l he Employment Officer

Kavarathx L akshadweep 682 555

4. Director of Pa;nchayath
Department of Panchayath
K,avarathi'— 682 555

The Lxccutlve Officer
Village. (Dweep) Panchayat, Kiltan — 682 558

6. . -]‘lQIl_lCU]lUIdl Assistant ,
‘Village (Dweep) Panchayat, Kiltan-682 558. Respondents

(By Advocaie: Mr'S Radhakrishnan-R1,3,4&5)

/2013"""

. Asadulla K C
5/0 Yousuff
Kanmcheua Klltan Island
UI of akshdadwcep 682 558

2. Kunh1 I\/I

S/o ;mbukoya.-év |
I,:Kiltan Island
dweep-682 558

'Ko.malzam Klltan Island
' fLakshqiadwcep 682 558

4, Saleem P P
S/o ‘Hamsa

Puthenpura ‘Kiltan Island
Lﬂ ofLakshdadwcep 682 558

iltan Island
adweep-682 558




et

6

6.

7. Abdul Kasim P:V.
S/ Muneet- .- : |
Penthmveli, Kiltan | sland .
UI.Qf_.La_kshdadwgep 682 558. | Applicants

(By Advocate: Mr.Shabu Sreedharan.)
Versus

L Umon Ten 1toxy of Lakshadweep represented by
he Admmlstlator Kavarathi Island-682 555

2. 'I he Dn‘ectox of Panchayath
Umon"" erltOI)f of Lakshadweep
Kavalathl Is]and 682 555

3. Fle (,haupel son
Village (Dweep) Panchayath
Kiltan Island, Union Territory of Lakshadweep-682 558

4, l‘h'e‘:l.""xc'cutive Officer
Village (Dweep) Panchayath
-Klltan Island Umon T emtmy of Lakshadweep 682 558

onment Walden
ment of!Environment and Forest
°7onal Omce Kiltan Island
Umon emtmy of Lakshadweep-682 558. Respondents

-~

 (By Advocatc (MISRadhakrlshnan(Rl24&5)

6. OA 137/2013

I Jala]udheen K K.
§/0 Shaik’ Poovalap

Pogvalap House Kiltan'Island,
WT of, Laksha" "leep 682 558.




L . e

éKiltan [sland,
| ad| eep -682 558.

4. Ameelall A, P
S/o Syed Mohammed

Ar‘aka‘lapula House Kiltan Island,
-UT of Lakshadweep-682 558.

5. Ismail T
S/o Yusuf
Tholiyoda House, Kiltan Island
uT of Lakshadweep 682 558.

6. Syed Mohammed Koya K P
Slo Mohammed
Kanjipura House, Kiltan Island,
UT of L. akshgdweep -682 558.

7. Kasimkoya C.H.
S/o Muthukoya
s Ammipura House, Kiltan Island,
! UT of L.akshadweep-682 558. ' Applicants

L (By A(i:\/'éeafe'f,ﬂz\:/l{:s:;habu Sreedharan)

Versus

ory of Lakshadweep represented by

2. ] he Duectox of Panchayath
Umon "1 err 1t01y of Lakshadweep

Lo

5. {lhe'Assmant'bngineel
Electrical Sub Division
Kiltan Island,
Umon 1 e111toxy of Lakshadweep-682 558. Respondents




7. 'OA 181/2013

I Sadakathulla A age 38
S/o. Kunhx Ahammed
Ajnad House K]ltan Island

akshadweep

; 2. Naxalul]a P.T. ag:e 26
| Slo Kunhl o
’ Palllthlth1yoda House, Kiltan Island
L. akshadweep : Applicants

(By Ad‘vocate: Ms.Da)sy [ Daniel)
Versus
l. T he Admmlstraton .
~ Union Territory of Lakshadweep

Kavalathl 682 555.

2. 'l he Chanpelson
V;llag,e (Dweep) Panchayath

| Depa1 i ‘ -,!fPanchayath
Kava1ath1 682 558 Respondents

(By Advocate: M;T_S.Radhakl'ishnan (R1& 3)

8. ,O.AfNo.'z'li/zo,rs

I p P. llavvab1 W/o Abdul Salam
‘ : IabOUIGI Agncuhunal Department

Applicant

1. The Dneetorﬁgo:f Agriculture
Union T emtory of Lakshadweep
Kavataul Island - 682 555.



"I he Admmlstrator
Umon Temtory of Lakshadweep
Kavarattl Island - 682 555.

(By AdvocatehMr S Radhakrnshnan)

[N\

Kur 1yath1yoda House
Kiltan Island. *

- C.P. Firoz .

Chemmanam Palli House
Kalpeni Island.

K.P,. Cﬁepiyakoya
Karuppathapura House,
-Kal pen 3 I{,'s'l and.

Pakkxpura;House
Kdlpem Island
I Iabsa A

Allkome House
Klltan Island

/\ P Naseema
Aynapula House

The. Dnector (SCIVICCS)

Admlmstratnon of the Union Territory

of Lakshadweep (Secretariat),
I§ayar‘att1} 6‘32 555.

(\dmnﬁstrat n.ofthe Union Territory
of Lakshadwe'ep, Kavarathi — 682 555

Respondents

Applicants

Respondents



(By Advocate Mr S. Radhakrlshnan)

10. () A No 268/2013

L. M ; \meen '
S/o; yedMohammed

ayam;House, Agatti Island

Lert, ory, Lakshadweep.

2. B M Mansoor ,
‘S/o. Late A.C: Mohammed Jalaluddin
Bharkath Manzil
Agati Island, Union Territory
Lakshadweep. -

[N

(By Advocate: Mr. Grashious Kuriakose)

Versus

- 1. ]he AdmlmsUator

Umon Femtmy of Lakshadweep,
Kavaxathx 682 555.

2. The Duectox ofPanchayath
Dcpallmcnt ofl’anchayath
Kavaram - 682 555

(O8]

5. Specml Ofﬁcel,f

Vlllage (Dweep Panchayat Agatti) — 682 558.

" (By /\dvocatc Mr. S Radhalmshnan)

. ()A269/2013' |

shious Kuriakose)

Applicants

Respondents

Applicant



2. i;lle:»,C,lj airperson
' Village (Dweep) Panchayath
Kiltan-682 558

(U8)

The Employment Officer
Kavarathi, l.akshadweep-682 555.

4. Director of .Pali'Chayath
Department of Panchayath
Kavarathi '-68-2_1555

5.. -:T,_‘.‘:h:ef:,]éx‘ezcutive' Officer
“Village (Dweep) Panchayath
Kiltan-682 558

6. . Eﬂol_'li'cli»ltura.l- Assistant
- Village (Dweep) Panchayat,
Kiltan-682 538

(By AdVocate: - (Mr.S.Radhakrishnan (R1,3 & 6)

Versus

:‘]‘,‘ :

¢¢p, Kavarathi-682 555.
“(:}iéyatlu

' Rg}ﬁéhayath

b

wecutive Officer
illage (Dweep) Panchayath, Kiltan-682 558

L

Respohdents

Applicant




" A S R o

~ 12
) Panchayath,
Respondents
dhakrishnan — R1-3)
13.
. : n i :
Slo Sayld VK.
' Vallomkadlyodu
Kiltan Island, Eakshadweep
2. Q'Sayed Badush.a:Muhideen S.V.
Shahar Ban Vilas House
Chetlat : . ' ) Applicants
| (By Advocate M1 Grashlous Kurlakose Sr. & Ms.Daisy | Daniel)
Versus
l. ] he A,dmlnlstlatox
UT of Lakshadweep, Kavarathi-682 555.
2. D1rec101
i Suence & Technology
: Chctlal 687 536
; 3. Dnectox ofPanchayath
l Rutal Development Depanmem of Panchayath
4.
Addl Sub.Dlvfsmnal Officer

Chetlat 682 556

6. Jumox SClCnllﬁC Officer
Chctlat 682 556.

Accounls Of". ?er |
ccretarial, Kavarathi-682 555, - Respondents

dhakrishnan-R1-3 & 5-7)




‘.Kalpc.m Island

3. /\ 1adab1
Athanam Thottam House
Kalpem Island

4. PP Sulaikha
P ulhlya Pandax am House
Kalpem Island

5. ’CP Noouehan |
Chemmanam Palll House
Kalpem Island

6 - AK BCGbl ,
Alakkalar House
I(alpem Island

7. -M P. l\/lohammed
Mulllpula House
Kal 'Wnl Isl"‘”ld. .

. Gangesh)

. Versus

ol"Lakshadweep, Kavarathl 682 555.

Thc’DiI ect01' (Services)

2.
/\dmmlstlatlon of the Union Territory
. ofLakshadwecp (Secretariat),
{avaratti - 555.
3. griculture

ry of Lakshadweep,
2:555.
, _y lts Director.

(By Advocale l\/ll S Radhaknshnan)

Applicants

Respondents -



15.

1.

o0

10.

11.

12.

QA 300/2013

B.Koya, age 42,
S/o Bammad, Bilutheth House
Andrott Island. '

‘B.Ahammed, age 43
S/o Mohammed, Bakakada House
Andrott Island.

“K.K.Mohammed Basheer, age 49
S/o Nalla Koya, Karakunnel House,
Andrott Island.

P.P.Hassan, age 41,
S/o Sayeed Bukari M.P. ,Pandathpura House,
Andrott Island.

M.P.Pookunhi, age 50
S/o Khader, Matharapura House,
Andrott Island.

M.Bampathi, age 50,
S/o Asainar, Kakkett House,
Andrott Island.

C.Mohammed Kasim, age 44,
S/o Koya Kidave, Chettathada House,
<Andrott Island.

K.P.Mohammed Yaseen, age 33, \
S/o Nallakoya, Kattupra House,
Andrott Island.

T.P.Shamsuddeen, age 30,
S/o Kunhi Koya, Thattampokkada House,
Andrott Island.

B.Mullakoya, age 43
S/o Kidave, Bithnatt House, Kavaratti Island.

P.P.Fathimath, age 41,
D/o Kunhiseethi, Palath Puthiyapura House,
Andrott Island.

A.Jamal, age 48, _
S/o Abdulla Attalada, Aliyathara House,
“ Andrott Island.



e SR T e

13.

14.

17.

18.

19.

20.

22.

23.

24.

15

A.Mohammed Mustafa, age 32,
S/o Kidave; Aliyathara House,
Andrott Island. ‘
[..Khadeejomabi, age 47,

D/o Buhari, Lavanakkal House,
Andrott Island.

C.Pookoya, age 42,
S/o Sayeed Mohammed, C Kunnashada House,
Andrott Island.

K.Subaida, age 39 years
D/o Kidave, Kunnashada,
Andrott Island.

A Kunhi Seethi, age 51,
S/o Ukkas, Aliyathara,
Andrott Island.

T.B.Mohammed Hussain, age 37,
. 5/0 Kosamma C.P., Thacherry Biyyada,
Andrott Island.

P.N.Hakeem, age 48,
S/o Siddique, Pudiya Nalam,
Andrott Island.

K.K.Kunhibi, age 52,
S/o Yousaf, Komalam Kattu,
Andrott Island.

K.K.N.Khadeejommabi, age 39,
S/o Sayeed Mohammed Koya T.P.
Kolikkat Neduvilakam, Andrott Island.

Mohammed Murshid, age 36,
S/o Koyamma K.P., Moosathada
Androu Island.

K. C Mohammed Hussain, age 39,
S/o Sayeed Ismail, Kannichetta, -
Andx_ott Island.

'P.P.‘I:{amza, age 34,
Koyakidave M.P., Pandathpura
Andrott Island.



25.

27.

29.

32.

34,

M.P.Khaleel, age 37,
S/o Assainar, Matharapura House,
Andrott Island.

P.P.Hassan, age 41,
S/o Abdul Khader K Perumpally House,
Andrott Island.

P.M.Thajunnissabi, ag¢ 39,
D/o Majeed, Puthiya Manzil,
Andrott [sland.

L.Pathummabi, age 37,
D/o Yousaf T., Lavanakkal House,
/—\ndrolt Island.

H.K.Hussain, age 35,
S/o Pookunhi, Halookakkada House,
Andrott Island.

M.P.Mohammed Rafeek, age 31,
S/o Koyamma, Kunnamkalam House,
Andrott Island. ‘

K.Mohammed Fasal, age 32
S/o Kunhi Seethi Koya,
Kadiyammada House, Andrott Island.

&

K.Mohammed Basheer, age 34,
S/0 Aboosala U.K. Kunthathalam House,
Andrott Island.

K.K.Mohammed Farook, age 27,
S/o Kunhi Seethikoya, I(makkadamall House,
Andrott Island

A.Iigsheed Khan, age 39,
Sdyeed Ismail, Aliyathara House,
t Island.

KAbdul Salam, age 33,
S/o Muthukoya, Kannathimmada House,
Andrott Island.

K.K.Anwar Hussain,age 31
S/o Koya'V., Kerakkada House, °
Andrott Island.



38.

39.

40.

41.

42.

44,

45.

46.

47.

&

P.Mohammed Rafee, age 25,
S/0 Mullakoya, Pachanal House,
Andrott Island.

. T.M.Mohammed Aliyul Akbar, age 32,

S/o Basheer, Kakachiyapura House,
Andrott Island. ‘

Basheer Karakunnel, age 41,
S/o Sayeed Mohammed A.C., Karakunnel House,
Andrott Island. A

Ubaidulla, age 29,
S/o Seethi, Bappathiyada House,
Andrott Island.

P.P.Mohammed Farook, age 37,
S/o Pookunhi Koya, Thekila [llam,
Andrott Island.

M.M.Sayeed Hussain, age 27,
S/o Sayeed Koya, Moosankakkada House,
Andrott Island. ’

M.C‘.Hammedathbi, age 37,
D/o Yousaf, Mylachetta House,
Andrott Island.

Doulathabi, age 33,
D/o Kidave, Lavanakkal House,
Andrott Island.

Guhar Madeena Beegum, age 37,
D/o.Mohammed B, Aliyathara House,

Andrott Island,

C okunhi Koya, age 36,
S/ Yacoob, Kolikkatt House,

QA.ngi"er‘tt Island.

K.befﬁvesh Mohammed, age 36,
S/o Sayeed Mohammed, Kachashada House,
Andrott Island.

(By Advocate: Mr.K.B.Gangesh)

Versus

Applicants
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12.
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The Administrator
Union Territory of Lakshadweep
Kavarathi -682 555

Director of Education

Directorate of Education
Administration of the Union Territory of
Lakshadweep, Kavarathi.

. Director of Panchayats
Department of Panchayats
Administration of the Union Territory
of Lakshadweep, Kavarathi-682555

Village (Dweep) Panchayat
Androth Island represented by its
Executive Officer.

Faisal Ameen
S/o Pookoya N
Achammada House, Androth.

Moh.ax;_)med Shamsheer M.K.
S/o Bathesha U.P.
‘Mayamkkada House, Androth.

I\'/loh‘ammed Asker
S/o Seethi

« Aliyathara House, Androth.

No?p_;%s'l‘:"ékhan M.K.
S/0;Sued Koya
aikakkada House, Androth

\ med Kasim P.P.
S/o-Kidave, Palathupra House, Androth

Abdul Akbar
S-/o"SLfi}aair
Pandath Puthiya Pura House, Androth

Mujeeb Rahman
S/o l‘brahim
Aliyathara House, Androth

1athi House, Androth



14.

15.

16.

18.

19.

13.

19

Moha‘fnmed Hassan
S/o Kunhi Koya
Ayenamada House, Androth

Mohammed Abdusalam T
S/o Abusala |
Thecheri House, Androth

Muhammed Rafi
S/o Nalla Koya K.
Poodamkakkada House, Androth

Muhammed Kassim
S/o Koya
Shaikkinte Veedu House, Androth

P.P.Koyamma

S/o P.K.Kidave
Palathupura House, Androth

Mﬁhaféﬁmed Khaleel
S/o Abdulla

* Aliyathara House, Androth

Muhammed Basheer C.P.
S/o Abdul Khader
Cherikkal Puthiyapura House,
Androth.
N

(By Advoqate Mr.S.Radhakrishnan — R1-4)

(Ms.Rekha Vasudevan (R5-19)

Respondents



16.

20

0A 30112013

Auakoya T.V, age 44
S/o Koya Ihankgal T,
Thailath Vallyakkattu
Andrbth Island -

Sayecdl I<oya age 43
S/o Koya Kldave Allyathara House,
Androth Island.

Mohammed, age 54
S/o Shaban, Biriyammada House
Androth Island.

Yousal, age 60
S/o_Ahamme,d Kandalath House,
Andlroth'lsland, '

I\/lchcl> Rehman age 35
S/o:1 (oya Kalachetta House,
/\ndloth Island

Abd'ul ,Nasar?' 'age. 38
S/0:Nalla Koya, Kunnashada House,
Androth Island.

Mohammed. I3asheel age 37
S/o Yacoob Allyathala House,
/\ndloth lsland

I ookoya' 'age'44
S/o Koyamma Mayampokada House,

‘ /\I’lClIOll’l Island

Noufal ag,c 43

S/o. Koyamma Koya Thacheri House,
/\ndloth sland ,

Asnl, age 37
%/o ?eetln -l hachcn Moosathada House,




13,

14.

16.
17.

18.

2.
2t
22.
23.

24.

o

' Jalal age 37°
Slo’ Kunmsecdhl Palathupura House

/\ndxoth Island

Far ook age 49
§/o Koyamma Pochalam House,

Andloth Island

A d"'l Hassan age 51

S/6.Abdul Khader Karachetta House,

W

Androt_

Koya agc l48 :
S/o Sayeed Mohammed Thacher1 Moosathada House,
Andloth Island

Ba cer age 47
Q/O.Kldave Moodampura House,

Andloth Island'l

Mohammed Llyaudden .age 33
S/o Sayccd Mohammed Neelathupura House

b I



25.. f
26.
27.
28,
29,
30.
31,
3.
33.
34,

35,

: /\ndloth Isla'_“ )

VO AR e R
B RN AR

hiyanalakam House,

‘ 'Kandalath House
Andxoth-I'sland,.f'{;»

Mohammed S ’:l%esm age§42
Slo Sayeed Mohammed "Kunnashada House,
Andloth Island :

(Jafoox age 41
S/o 1 hangu Koya Pentamveh House

, /\nd1 oth Island

Slddcequelage 43
- S/o Kidave, Modlyothada House,
- Androth Island.

@l%aﬁavas "':é'gé 33

: S/o Kunhi Koya, Pochalam House,

/\ndloth Island

Illyas dge 36
S/o-Hamza Koya Allyathara House,



23

: Mohammcd Saleem age 33

36.
Slo: Koyamma Kanmpwa House,
Andx oth Island
37. Shamsuddeen age 33
~ Slo Abdul Kader, Bellchetta House,
Andloth Island o
38. Kunhlscethl agc 47
~ Slo /\boo Sala Lavanakkal House,
Andloth Island
39. Yacoob age 45 _ :
" S/o Sainddeen, Kunnashada | Iouse -
| /\ndxoth Island
40.‘ bdul ]abbax agje 38
. 9/0 Sayeed Mohammed Kanmchetta House,
/\ndxoth]qland _
41, Jamal age 41
- S/o Say ,;dg Bukan Bldumkattu Bilutheth House,
42,
43, %ajma Beegum age 29
D/o: Nallakoya Lavanakkal House,
Andloth I%land :
44. Shahanaé B.eegjum age 28
45,
46.

Andioth Isfand. ;



48.

49.

50,

51.

wn
(R

53.

54,

55.

56.

57.

58.

59.

e AT
/P2

Ilassan age 39
S/o Sayeed Bukan Matharapura House,
/\nd[oth slcmd '

Mohdmmcd Salcem age 38
S/o Yousaf T hallath IIouse
/\ndtl,o't'h"'lsland :

Mohdmmcd Musthdfa agc 36
S/o Pook()ya Ncganmadallousc
Androth Island.

Koya, age 36
S/o Attakoya, Mathil House,

/\ndroth 1 sland.

Kamil, age 41
S/o Muthu Koya, Palathupura Ilouse
Androth I_s]and.

$ ”'fdg(, 307
- “:‘;hl Koyd [Lavanakkal House,
/\ndloth Island

Sakanya dgc 32 :
S/o Muthukoya, Bllutheth House,
/\ncnoth lgland

Sallh ‘age >7

S/o l\umkoya /\ynamadd House,
/\ndloLh Island

Rdhnmthulla age 39

g/o Sldd" ",xc,,i Bilutheth House,
/\ndloth I%land

\/Iohammcd /\sldm Nasel age 40
S/o Sayccd Mohammcd Palliyet House,
/‘\ndxoth sland

S&\/Lcd' Moha‘m'med. age 42
- S/o Kasimi, /\chadapuxdkauu House

/\ndloth Islcmd

/\l']\’dl Ilussam age 29 _
S/o P oko Kunnashada House




63,
64.

. S/o Nattaya Koya Chenyadam House
65.
66.
67.
68.
- 69.

- 70.

71,

S/o' /\boo Salah Pelumpalll House
Andxoth Island

MUJCGb Rehman age 37
S/o;Sayeed Buhan Karakunnel House

"~ Androth Island

Noulcl K, agc 33

Shamsu Shumoos age 34 :
Slo Cheuyakoya M., Pentamvilapura House
Andnoth Island

S/o Ku.nhlsethl Pelumpalh Ilouse

o And;oth Island

_ Rl}/dS; agc 29

T _a:ﬁdathu Lavenakkan House



12.

73.

74.

76.

77.

78,

79,

80.

82.

'I\/Iohammed Hassan 5 :
_S/o Sayced I\/Iohamn d Achammada House

Sl Kiday

' Rah. at,age 42+ f
Slo: Pookutty I\/I Ma -nl House

/\ndloth Island

/\ndloth Isl”

Shamsudeen a‘ge 32.
S/o I\/Iuthu Koya K. Nellal House
/\ndlolh Island

\/Iohammed Naseel age 28

‘ S/o \/Iuhammed Pentamvellpula House
‘/\ndlolh Island

Raulalh Beegum age 29 |
Slo’ lhangakoya Arathupura House
/\ﬂdl()lh Island

Iathahuddeen agc 38
§/o 'Kldave U K. \/Iakket House

g/o Ahaml adlya Iabalpwa House
Andlolh Island

I\/Ioh am m 1S

boosalih, age 40
;‘ha.l_n_l?jed, Bilutheth House




27

- Auakoya aoe 49

84.
S/O.f'}{dcool Al1yatha1aHousc
85. e
hiyapura House
86. '}i;a 1ahu la age 34
S/o Sayeed Mohammed Palllyett House -
/\ndloth I%land :
87.. Bashcel agc 55
T hachcn Moosathara
: Andloth Island ‘
88. \/lohammcd Faxool< age 33
S/o Nallakoya, C.L., Tharampalli Makket House
/\1dxoth Island :
89.  Aboosalih;age
90. Salecm age3l
S/o Seéthi, Ka1akunnel House
/\ndloth Island
91, Mohammcd Ka51m age 33
92.
Lavanakka] House
93. Mohamme I fssam age 41
S/o Sayeed Iﬁmall Kandalath House
/\ndloth Island
94. Sabn Khan age 33
S/o Koyammakoya "Thattampokkada lIouse
/\ndloth Islandf,_ g
- 95.

cari '_Podamkakka'da House



g
Edayakkal House
97‘ e .
S/ nchali House
98. Mohammed Musthafa age 42
Tdayakkal House ..~
Andloth I%land L
99. Navas agc 25
S/o Fussain; Thahira Manzil
: /\ndloth Island
100.
101, Hassan, a |
%/o Seethl \/I Lavanakal House
/\ndloth Island
- !!‘
102. Mohammcd Basheel age 42
S/o Yousaf Nellal House
ndroth Isl:
103.
104. Zamu1=Ab1d»age 26
Sl Kldave K Palliat House
/\ndloth Island
105. Muthu Koya age 39
Slo Kunhl Scethl Makkette
/\ndxoth Island
106.
107.

| /\ndxoth Tsland

%ﬁf‘ﬁﬂlﬁffmm‘“‘“'
oA t



. 108,

109.

112.

116.
7.
. 1

19, K

Uba ulla, age 29 s
S/o Sahal Kanmpur’"
/\ndnoth sland

House

Jalal, dgc 49 ., ,
S/o Yousaf [P, Mood_. npura House

‘/\ndloth Island

Kldavu age 55
Slo Indeen M., B1r1yammada House
Androth sland '

Kldavu age 59
S/o 1Irjab, Mckkat House
/\ndxoth Is]and

. Mohammcd Salahudheen age 26

S/o Koya T.P., Kandeth House
/\nd oth Island

g/o Jamal Mayompokkada House

' /\nd1oth Island

/\bdul (Jafom age 28
S/o Nallakoya T, Bappathlyoda House

'/\ndtoth Island.

Mohammcd Yathlya Khan, age 23

: S/o Bashem I<4, Mathl] House
| /\ndloth Island:” :

S/o Ahmcd Poﬁmkam House
/\nd1 oth Island '



120.

122.

125.

127,

128.

129.

130.

131.

mBremmeeigm
3O

/amul /\bld age 41
S/o; Assamax N. P Kandalath House,
/\ndloth Island :

\/Iohammcd age ! 50
S/o Abdul Khadel Kaval Chetta House,
/\ndloth Island o

Kunnasv ada House
/\ndloth Island

Slo qnddlque,.jiﬁ

Mohammcd Aboo Salih, age 37

S/o Musthafa, “Ammelam House,

‘ /\ndvoth lsland

KO)/d age 37
S/o Sayeed Mohammed Lavanakkal House,
/\ndloth Is]dnd

Mohammed Rafcek C.P. , age 38

. ffeek age 40
S/o U as Bxhutheth House,
/\ndloth I,sland

Mukbccl age 28
Slo \/falecd L., Perumpalli House
/\ndloth ]sland |

Rd%h(,Cd thm agc 33
S/o_ KJd-ave /\ Blyyadachelta House,

g/o Koyamm K.P , Bappathiyoda House,
/\ndloth Island

Mohdmmcd Kaslm age 30
S/o. Nallakoya*\Kcnnashadd Housc
/\ndroth'.lgla S '




142,

132, Mohammcd .I' ?al age 38 _
: @/o Kldavc ’ -"Kandalath House,

133.
. ‘Makket House,. .

134, Jar S
: g/b'l(ld&\/@ Poovadakkattu House,
.Andtoth Island ‘

135. Mohammed Saleem age 31
- S/o Hassan Kunm Keylyoda House,
/\ndxoth I@land :

136, Koyamma a;De 47 |
. S/o Aboo baleh Kava]chetta House

! 138. Abdul A/ee7 Khan age 41
: S/o Mohammed Blrayammada House,
/\ndnoth Island

- 139.

©140. R _:age 33
A 'oya Ammelam House
141_.. j

143,

N ,_.'nelam House,



144, Sa
145.

- 146.

149.
150,
151,
| 152,
153‘..
154.

155.

| Andloth Isl!andf

) &Au“w”ﬂwh
3-2‘

Mohammed Iqbal age 38
S/o Nallakoya, Pemmpally House,
Androth Island '

Pookunm agc 56 :
S/o Yousaf'l Ia]1 Bappathlyoda House,
Andloth Island,, .

1

Mohammcd Basheel age 38

S/o: Kldave A Mayampokkada House,
/\ndloth Sfand :
Chcnyakoya age 36 :

S/o Kunnikoya P , Thacheri House
/\ndloth Isldnd

Nasecmudhcen K S P., age 28 ‘
S/o: Abdul Khadel F Kalachetta Sarommapura House,
Andl(wn lsland 1

I abulahman‘age 31
b/o Kumnkoyai M.P., Chekummada House,
Andloth Island

Kunhlbl agjc 46
S/o Kaden PCI umpalll {ouse
/\ndloth Ibl

/\ndloih



156. §
1 57'.
158, B
159
60, §i

161,

163.
164,
165.

166.

.Andnoih Island.ﬁb, b

Slo. Sayeed Mohammed Ka1a1<unnel House

33

anal House,

ettapokade House,

Bdshcel age 40 :
Slo Sayecc K., Kunnn‘ashada House,
/\ndloth I%land '

Mohammed Kuxalshi age 25 .

b

/\ndloth I%land

blla] age 47 '
S/o-Kidave K. K_unnumpwa House,
Anuoth Is]and

\/Iohammcd Raff; age 31
S/o }lam/a Koya K. Pathummapma House,

S/o K'un‘, fs.eetm MakKett House,
Andloth Island

@ajced Mohammed age 54

Slo Kldavg Poovadakkaltu House,

/\_ndloth lsland -

. Thacheri House,

'yé_-P.;i_fhacheri House,

/\ndxoth Is ﬁnd

Yakoob age 40 _
S/o Kldavu X, Ammelam House
/\ndxoth Island



168. ,Mohammed Ra'fee age 42
S/0' Koyamin _koya Mayampokkada House,
/\ndloth Island
- 169. Mullakoya age 47 :
4., Laval c\kkal House,
170.
/\ndloth Islaﬁd
171. Mohammcd Kasnn age 46
S/o Yousaf, Bappathlyoda House,
/\n(holh Island :
172. Kadeeja, agusf ‘
D/o Kidave K Thacheri House,
Androth lsland
173. Mullabj, age 54 |
‘ B.; .Palathupura House,
i‘ L
174. li Zayeed P. P age 25
tehul;lal urathlkkatt Puthiyapuram,
Z-i\:iidi’oth P
175. Al /\kbar l\ age 25
S/o (,hcnyakoya Kannathlmada
/\ndloth Is]and.fl =
176.
(By Ad
Versus
1. I he /\dm'fmstl atm
/\dmlnlStldUOI'l ofthe UT of Lakshadweep
Kdvaldthl_6‘82 '555
2. _x[/}\gllCUIIUIC
ch:p, Kavarathi 682 555
] 's(fDnector
3. ,‘,aS;ats

Applicants



Respondents

~ (By Ad‘vocateMISRadhakrlshnan)

17. 0A302/2013.

I Jaﬂm age 35
S/o Babujan, Pannethechetta House
Am]m Island

3. Abdul'}a Koya, age 50
S/o At koya, Malika House

/\mlm Island’. o

4. '\Tallakoya age 40
S/o /\bdulla Koya, Puthoya Kannlyam House
/\mmx Island\.

5. age 47.
d .Kombdm House
6 agé 36

Kidave ,:Kottechetta House
/\mlm Is and '

7. ‘Jabbax P C, age 36 |
S/o Cheriya Koya, Purakkachetta House
/\mml lsland

Applicants

(By Adlvocate MlKBGangesh)



f varensiie
23 ~¢<‘17§'\“rt‘
- 4

Versus

[’1“31‘1c‘ Adi&q‘i-i{istl:__

I , . o
of Lakshadweep
2.
.AdmlnlStl atxon ofthe UT of Lakshadweep
Kavazalhx 682 555 B
3. Dlsmct Panchayal o

Amini represented by its
IElxeéutive*Ofﬂcer.

4. Village (chep) Panchayat
Amini Islfmd represented by its
LACCUUVG Ofﬁcel _ :', Respondents

(By Advocate fo S Radhaknshnan/M/s Shenff Assoc1ates)

8. C,A 303/2013"

| Aboobakel .P: dge 41 B
9/0 Kunhlkunhl Pallam House
I\avamthl lsland

2. Muslhafa B K age 45

)y

(OS]

Slo Ch iy <oya K., Aynipura House
Kavalathl Island | |

5. ch'(')ob K P'; égé 41
S/o Kidave Ui Kultlpapepuna House
Kavalathl Jsland




L1

13,

15,

- 37 D

MUJLCb Rehman u. P , age 34

§ MUJeeb Rehman B age 30
~ Sho lhangakoya Byrekal House

Kdledlhl Island

dellhd P agc 32

.D/o All Anadam Poovmoda IIouse
v Ka\/dldlhl Island

Bashecx P I age 44

. 9/0.'M'ohammed'Palllpuré Puthiya Illam House

g/o /\hmed Kall;mmada Kadapurathaba IIouse
Kavaxalhl Is]and

Salcem /\ P ag,clz 34 ‘
S/o. Mohamn' d}iC P., Athampapepura I-Iouse

. Kavma hl_ls!and A

/\11\>\/a1:'A'.P age 39
S/o. Muthu;, Aynepwa
<a\/dldlhl Island

Bashcel S dg,e‘:h



19.

20.

21,

22.

23,

24.

25.

27.

28.

29.

30.

»Kavatathl Tslan,__

R

; 38

S/o Ham

Mamkfan K. P age 30
S/o Abdulla A, Kuttltapepma
Agatti lsland '

lhddyalhulla S. M age 36
S/0 Hamzath B. K. o Subalda Manzil
Kavcuathx Island

b/o Chel lya’ Koya K. P, Paklchlpuxa
l\avalalhl Island

Qulihw’éin K:‘P' 'd:gc 38
Slo Klda\/e U.PR, Kutt1pappepu1a
Kavmathl Island

:ag,e 40

\;.’éC@'QbE:C ‘
Youst ,..':Puleenakeel House

S/o I Iam7ath Ve oda House
Kavalalhl Island

lliveedu House




33.
34,

- 35,
36.
37,
38.

| 39,
0. | :?f
41.

42.

- Slo Babujan M 'Pu_ h
Kiltan Island o

Mohammcd Raﬁ P ageSS

»S/o Cheri 1ya Koya P
Kavaxathn Island

pookoyﬁa&?}; Pi; age 4
iyapura House

Ilussamalx K P ,-age. 33
Slo Muhammcd C Kuttlthayapura House
Kavalathl Island

Stllai'man M'.,fage 37
S/o Hamzath M., Maidanoda House
K'av-ar.athi- I_Ysl;an.,d. -

K”n]allussam ., age 37
S/o /\hammed Khan T.P., Chungam House
Cavarathi ] Islcmd

‘hm_an T K a.g.e 38

Mohammcd Shaﬁ K.P. ,age 32
Slo ?ayed Poo: A, Kakachlyapuxa House '
Kavalathl Tsland

Mohdmmcd Raﬁ B.;age 33
S/o /\t;aludavc F P., Beexanthoda House
devaxa’lhl lsland'e_,_j :

uleerikeel House

am, Pulipinnakad House



TN

N~

44.

45.

46.

‘S/o \/I 'h'am“:,cd. ., Amanathakepura House

Kavcualhl lslfmd

Sharallndhecn' aﬂe 24
S/o.Ali AP oovmoda House
I\avamthx lsland

(By Advocalc Ml K B Gangesh)

Versus

»U[ of Lakshadweep
Kavalalhl 68? r555 1eplesented by
lts Dncctm i

Applicants

Respondents



(UN]

Amlmlsland IS

P.1. gnaJ, age 3
S/o /\buSdld Putjlyalllam House
Amini Island :

K.K. Ra/ak age 27
Sto. Khadcxkoya Kunmyatamkakkada House
Amlm lsland

: .shxaf age 37
S/6 Ahamed: Pallam House
/\mlm Island:..g o

K L Moosa age 44
S/o. Attakoya Keelachery House
/\mml I%land .

3 demlkova agc 42

S/o ,Q hcny.al\ova Balapp House

S/o /\bdullakoya Madam House
/\mlm Island

Pookunhl
Sto T .C. Yousaf Noormahal House
/\mml I%land

l;(ﬁB'.i.Gan gesh)

Versus

of Lhe uT ofLakshadweep

Applicants



.Dl rectorate of B ducatxonf':

e :‘-—!:0421,1.5&”‘ s

I anchayals
'fth_e U? of Lakshadweep,

Dnccton ofl*duc:'mon

/\dmmn%tx ation ol"the UT of Lakshadweep
l\a\/amlhl 687 555

S A

Village (chcp) Panchayat
Amini Island xc,plesented by its
L ,\ccuu\/c O cer.

(By Adi’v OLclle 1\’/1;1'. S .;‘I'_{’_ac_lhékr ishnan)

20.

()

(')5.;.( No. 5‘25’/201 3

l\/lohammcd /\bdul Razak
S/o UK. \Ialla Koya
/\udlada 11 ()Usc '
/\ndl()Ll lsland o

l\ I\/loosa
Kar.' qml louse

Andxolt lslal{_

(By /\c vocatc l\/Ix K B' (Jangjesh)

[

'_é .' S ...V.C._l'susA

lh(, /\dmlmsllalox

Ad_m;msuﬂ_u‘on=ol the Union Territory.
) K avarathl 682 555.

DLdeIﬂCm of[* nvlomment of Forests
Wnion lcmloly of L akshadweep,

: l\d\/clldlhl 68" 353

Respondents

Applicants

Respondents



21; ' @A 326/2u13

l. 'Savad 1 K auc 40
-~ Slo' Mol .P Thirinikkadu

2 €. : LERRS
S/o {dmzdth K P Palhpwa
_ KanId[hl lsland
3. Abo,(ﬁ)_bac‘ker P.,K...,' age 34
S/o ‘l_f}‘at,hghul_la,@IP_uleenakeel
Kavarathi Island.
4. Jehangeer AP, age 32
S/o Hameed, A l’iapura
Ka vhrath il slé‘h d.
5. Shajahan B agje 35
Applicants
Versus -
b '1 hc /\dmlnlslldLOI
/\dnnm_shahon ol"the UT of Lakshadweep
2. Dncctol ofPa.nc:hayats
D nent of Panchayats
3.
Kavarathi- 6%7 555
lcplescmcd by, its DII'GCtOI'_
4, Vxllasc \chcp) >anchayat
Kavargthi‘lsiand represented by its .
I: xecutive: Omcu ' Respondents

(By Adﬁv’cf)'éalé‘ Mif.;Sj"Rfaghalq‘_ishvnan)




2. Dll((lOlOl |

I
|

Kavarathi Island
(By Adv'o'cjaée: Mr.’K.B-{dahgeslll)
| Versus
I The /\i'dﬁﬂinis:llfrallor

/;\(,imi_'nisufati,von ofthe UT of Lakshadweep
K :a\iéréth 1682 555.

nchayats

Dc;mutm e} ‘_3anchayals

i of the UT of Lakshadweep,
2555,

_Lépd; tment 'of'l"nvironmenl & Forests
Union Territory of L akshadweep
Kavarathi: 6%7 555

(]

4, Village (D\vccp) P'mchaydl
Kavarathi [sland Ieplcscntcd by its
Rt ,\ccutwci')fl"hccn

(By Adiocae: M

I, S_;.Ragl}akrishnan)

S/o Mohdm' ooiglflaﬁ Chend]pula
l&dv(uall E S

2. Samul Ilamccd P P ,age 39
S/o-Altaj K. I’ "I okaxa Chepura House,
!\avalatlh :

Lo

Pajlam House,

Applicants

Respondents



Caviarathi:

5. :
P. @wac_izam House,
. Applicants
(By A Gangesh)
, Versus
I T he AdmlnlsUatOI
Administration of the UT of Lakshadweep
Kavalathl 682.555.
2. Dnectm of anchayats
DLpaltment of Panchayats
Admmlsuatlon ofthe U T of Lakshadweep
3. __‘ofL'ducatlon
Dxlectorate of Education,
Admmmu ation of the Union Territory
of L akshadweep, lfavalathl 682 555
4. Vlllage (D\v“c ) Panchayat
Kavarathi lsland Iepxescnted by its
L)\GCUUVC O icer. | Respondents
“ _.Js'_'t"'i'ijg Centre Kiltan _
D at, Kiltan. ~ Applicants



(By Advocathl \

Versus

f Lakshadweep

',:Admtmstratl‘clm' of the UT of Lakshadweep,
'iKavalathn 68” 555 |

!

T he Chlef ercutlve Ofﬁcer

~ District Panchayat Unit

Kiltan, Union Territory
of LakshadWeeﬁp-682 557

(By Ad‘,vd”c'até: Mr;S:.Riédhakri?jshnan)

25,

I

OA33IN013

"‘ss'ai?,n‘1<igc.;;é§fé;34 _
jM@hammad AM.
Latt] 1chaua (House), Agatti Island
UF of akshadweep

kamg, as casual labourer in the Department of |

9c1ence & ’l cchnology, Agatti, Lakshadweep.

I lydel P. .
Slo Sayeed Buhall HaJ1 U
Pokkathappada (House) Agatti Island

Woi kmg a_l casual labower in the Department of
Smence & 1 ""hnology, Agatti, Lakshadweep.

| Respondents



47

Applicants

(By A .kose, Sr. & Ms.Daisy 1.Daniel)

€rsus

I, o
eép.,-.'-"K_lg;Vfarathi-682 555.

2. 'Chalrpelson

' Vlllagc (Dwecp) Panchayat Agattl -682 557.

3. Chaupexson

Village (Dweép) Panchaydth Chetlat Island-682 554.

.4. f TheJumor.-:SCLemlﬂc Ofﬁcer
' 'Clence & ‘Technology
Chelldl 682 ._554_ o

5. The Jumol Scwntlﬂc Ofﬁcer
: Depdltmem 0 SiClence & Technology
Agatti- 682 557 o

6. I)lrector of}’anchayath
i Depaumcnt of Panchayath | _
- Kavarathi-682 555. | - Respondents

(By Advocate T\}Ir.fS':.'Radh!_ékrishnan for R1 4.5 & 6)

26.
I
I cil shadweép

2. K _/\;h;u

- Applicants

Versus



S Gy,

Umon Iem
l\d\/dldtll '_g

3. Sub- DlVlSlondl Ofﬁce
Kiltan Island; Umon Fer_
Kiltan. = I

4. Directbr, o if‘
Serviees,
UT.of Lakshadweep, Kayaratti.

o

(By /\(lv()CdlCMlgRadhd]( rishnan)

27, OA 34472003

I Kassim /\
Sho. Auakoya P, P
/\llyathala Ilousc Andxott

2. Jalaluddm N

mada House Andrott

(OS]

leohdmmcd Ilassan C.E
So. Kunhxkoya SVP
L: dayakkal House, Andrott

4. Mohamm‘cd Ra feek C.K
S/o.Koya K.C
C hm 1ya Kal kanal House, Andrott

5. '\/l'ohd'mmcd l(amalL‘lddin M.K
S/o Shihabuddin Pookoya Thangal
. kka.da Ilouse Andrott

6. E a's'h.éer c
] da\/ql\ly,li()usc' Andrott
7. Nooxul IIassan /\

S/o \Jdllaydl\,ova U.K
/\ualada l]ousc Andrott

y of Lakshadweep.

Respondents



8.
b
ofLakshad:x: eep; K'lvalattl ~ 682 555
| 2. Dncctox oi P anchayats ‘
Dcpartmcm of Panchayats
'Admlmstmtlon of the Union Territory
L kshadwcep, Kavaratti ~ 682 555
3. Dcpanmcm oleectncnly
Union Territory of L akshadweep
zlxavaxathr— 667 553
4. . Vlllag,e (chep.) Panchayﬂt
/\ oOtt’ presented by its
ice —,_58_2,552.
(By Ad;f(occ M- S RadhakJ 1shnan )
28. -()A 343/201
. /\y%homma = G :
D/o IHamsa, Hlachem House Agathl
2. BCCild.thlem'll V
[0 qum}l Koya, _Puthanvccd House Agathi
3.
4,
5. AbdulShukd
- S/o.late Us
Melalllam'P Agathi
6.

Applicants

Respondents



13.

6.

- BO

5/0 Kasml <0yd C P
Poovmo¢ a. ,Iouse Agathl

Ummel N

Kunnathaldm House Agath1

Nazer K o
S/o.Kidave -
Kunni kathiyapafda House, Agathi

Showkdlhdll 1\/1
S/o.UmmerB
Malgdyachoda House Agathl

S/o MuthdllfK
l’athada llouse /\gathl
‘Aboo'b'a"cl\cn N.M

S/o /\bd:ul {ahman F

:S/o MQ'hallmned Koya
_](g};k@da House, Agathi

AzharC - o
S/o. Mohammed Koya T.P
Lhalla]\lmd House Ag,athl

1 ,Iousc Agathi

Haji K

oo



e
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20.
21, \/luhcm"mcd \ova B
So. (oya_ : i,' S
Blyathablyoda ousc Agathl
22, Nafeesa M K _
" D/o.Abdulla Koya K
Momhﬂml\akkdda House, Agathi
23 Keyab
' .S/o I\unhnkoyd
ou%e, Agathi
24. .
»r-::Ko‘ya
Kamalmalmlyoda uthiya Illam Agathl
25, Aboobacker UP
S/o.All Mohammcd
Uppath()fh lI()use /\galhl
20.
27,
28, lindumbi MY
D/o Altakoya; - :
/a‘m chnyoda Ilousc Agathl |
29, Je
30.



(8}
N

33,

34.

36.

38.

39.

40.

42, ¢

Saycd Mohammed L

s et g
P e o
v S

52

l\'lda :
Samcm i

Mumhn 1tho ','.A}Da'th‘i

S/o.Kalid P
l Ha Housc /\gathl

Nascu l p-
S/O,.MLllhlef _ :
Thekku Puthiya Illam, Agathi

:L"J'bai'd U |
S/o Famza U ,
Jmmmmodacheua Ilousc Agalhl

| SyLd Mohdmmcd K "i

S/o /\boo bdla l

d'fP P .
| Mohammed

S, /0 1’:a1hahulla o
anmlmblyoda Unuse Agathi

Ha]alomma Fl’ .
)/( -‘/\,bdul l\adukoya P. L

‘Bculmtl.ié)d' %;c, _Agathi



46.

47.

48.

49.

50.

51,

(U8

Rosh na
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K oodam Ho use, Ag_}atl

Showkathah Z
S/o,Late Attakoya
Sallamyoda House Agathx

lemmudhccn V K
S/o.Hamza C:K (1 ate)
Vdddk chla lllam Agathl

Chex ln'vla Ko :ja A K
ani 1})1}1fc}da _.Hovui?s"_:e
Mohammed /\11 C.P

S/o.Kasmi: Koya A
Chauhalakapﬂda llouse Agathi

Savcd Mohammcd K

ofLakshadw "p Kavax am — 682555

'Dcpax'lmem'of Agncultuxe :
Umon Icmlm i of [Lakshadweep, Kavarathi
chlescnlu by"ts Director — 682 555

Applicants



Respondents
I Ummcn I arook Shaﬁ
S/o. Aboosa]a ;
Malikakal 110use Amnnn
2. P. A Saycddlx .
S/o Ilam/akoyaf '
Puthlya Asharoda Housé, Amini
3. Rahmath Beegam S
' D/o Ahamed 1 ; Mallkakal House, Amini
4. Ahamedkoya
%/o Koyakldavu 'Surambi House, Amini
5. Vahyabl P L
D/o /\mhukoya Palllyachetta House, Amini
6.
7.
Applicants

(By Advocatc]\/igKB Gangesh)

: :é.‘ﬁ\’/efsus

I ] hc /\dmlmstxalm ‘




) Panchayat
: replesented by its

682 555 Respondents

D/o Kunhlkunhl :
Palllcham “OUSG Kavax atti Island




Sadlhath V'M‘z. o
Dio. Vallya Abdurahnman
Vadakkumelachddam ‘Kavarattl Island

'l,

I Rahlyambec 1 P ‘
ammed KP-
: hapuxa Kavarattl Island

12. vBeefathumma B
D/o Aboobackel '
Beeramthoda Kavarattl Island

3. Rahmath Bce@pm PP
D/o Attal K.P
ochalachepula Kavaratti Island

*:":‘hu Ayn'apura
ap] )epura Kavarattl Island. Applicants

L. The Admmlstrator |
"Admmlsu atlon ‘0f the Union Territory
j,"akshadw' ep Kavarattl - 682 555

Respondents

(By /\dvocateMxS éR'édHakrifshnan )



31.

.

2. )

' S/Of.Muthuk,oS/ L ‘
| Suxambl {ouse Am1m

3. Anwar Hussaln

D/o.Essa .-
Kouapura House Amlm

4. SaJltha Beegum o
D/o, Sayeed Abdulla Koya
Beln House Amlm C

5. ,'Hdméé'dathbi" 'f
D/o. Shaikoyd ‘
Monakkalldchetta House Amini

6. l'{'as'saihar‘
S/o Mohammed
/\llmmcchcna House Amini

¢ B ‘;G.é;nges:h)

Versus

1o s
I B

I lhc Admlms[rator
/\dmxmsuahon of the Union Temtory
1 L akshadweep, Kavaratti — 682 555

2, Dnectm of‘Par}chayats

Umon Teiri 1t,‘ x-y.lof I.akshadweep
Kavarathi lcpresemed by
Direetor of.l;.ducatlon - 682 555

Applicants



i e ey s Do

Respondents

S/o Attakoya A
Ka1thatt Hou,s’ 'éz?X-'ner]t;tf:; -
~ Sayed Mohammed

fS/o ‘Aboosala’; :
-Karachetta House Andrott

Mohammedllussam -

S/o Mohammed .
Bappathlyodé Hrouse Andrott

Applicants

l he. Admlmsftrator
Admimstratlon, oﬁf the Umon Temtory

,Vlllage (Dw tep 'Panchayat
/\ndrott lsland represented by its
e Respondents
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33.
l.
2.
tidrott
3. Hassan” o
S/o.Attakoya’ i '
'KunJanattlchetta Andrott
4, 'Yousaf

Slo.Pookoya . '
Puthlya Eddlyakkal House Amini.

(By A‘dv:\'{c')éafe'}f' MrKB Gahges:h)

Afdr { ;I:sland represented by its
cutive .:Oﬁﬁce,r — 682 554

Applicants

Respondents



(By Ad_fv,bfc'glé‘::_Mx

Mansoor All
S/o. Muthukoya
.Pentamvellpura House Andrott

MOhamm'ed Félsal
%/o Sxddeeque_ 3

Applicants

1 hc Admmlstrator
/\dmlmsnatlon of the Union Territory
ofl,akshadwcep, Kavarattl - 682555

Dapallmem ofAmmal Husbandry
1 'y:of Lakshadweep, Kavarathi
yhits, D:rector - 682 555

'Vn lage (Dweep) Pamhayat
Androtl Island’ 1eprcsented by its
E xecuuvc Ofﬂce1 682 554 : Respondents

S'Radhakx 1shnan )




&l

K:P.Homzakoya . i
S/o.Aboobacker '
Kamalmalmlyoda Puthlya Illam House, Agatti.

5. K. Showkathdll -
S/0: Sydubukhan v
Kondmoda House Agattl

6. BSharafudhcen |
S/o:Ummer Ella " -

7. V K Mohammed Mukthdr _
S/0.Abdulla Koya
Vadakk Kunnmamel House Agatti

8. Abdul Rahlman'.:'

Applicants

Respondents




TR TR : < —

Applicant

l :

Vexsus

L "l he Admlmstl at01 v
/\dmmlsUatlon 'of the Union Territory
of L. akshadweep, Kdvaxathl 682 555.

2. T he Dueclor (Semces)
Administration:of the Union Territory
of L. akshadweep (%ecxctanat)
Kdvdlalll - 682 555 '

3. Dcpartmer:lt inAgl 1cultule
Briton Ter 1tory ‘of Lakshadweep,
Kavat‘athi - 687 555. - ,lf"r
Reprc@ented by ifs Dlrector Respondents

teMx | S;.,.'quhakn_;sbnan)

PR TR PN ';.'

(By Advo

3. OA 355/2013 o

I Muthhkoyd o
$lo. %hafkoya o

Applicants



4. I\/nllage (Dweep) Panchayat
“Andrott Island’ replesented by its -
E xccutnve Ofﬁcen 682 554 ’ Respondents
(By Advocate Mx 9 Radhaknshnan )

38. ()A 356/2’013,'_ X

1. llajarommabn oy
D/}q Koya Kldave M o

Applicants
ofthe Dmion Territory
ep,Kava‘rattn - 682 555
2. 4
3. 'Vlllage'(Dweep)'Panchayat
' Kalpem Island’ replesented by its o
} xecunvc C)H "e_lj = 682 552 Respondents




11.

12.

13.

S/o. Pallath Kun4hl Koya'
Nenempappc}da:,l louse, ' Kalpeni

Auékéy’é‘ e

M K Khalce it
S/o llam/a }(an :



14.

15.

16. Hajnommabl
D/o Kasmn Koyal

Applicants

Admmlsti -ation ofthe Umon Territory
ofl akshadweep, Kavarattl

."-;::l"’ I-f: : ;‘



©6

Abdul Lathssf 0"
Keela Vxllattom Amm Island
Lakshadweep L

(By Ms.Shahna Kalthlkeyan)

V-elsus AI’

iz'

[ Vulage (Dweep) Pancheliyath
Amini, Island: :
;Repnesentcd by the Chalr Person
Pin '682 552 K j{-:

2. 'Secrclary |
Departmem of Panchayath Kavarathi

3. Dlrector : :
E mploymem and T 1am1ng
Union’ Iemtoly of[,akshadweep
Kavaralhn

S Radhaksishnan for R 2&3)

t of Panchayath
82555

Respondents

Applicant

Respondents

Applicant



Respondents

42. .A1362/2013

Rabeeha‘thulla B.P. aged 35 years
'S/o. Mohammed: Koya TN, :
Labourer, Klltan Res1dmg at Vahyapura House,

Kiltan Island SR Applicant

(By A@l&b“cf,éi : 911 P.V.Mohanan)
Versus
l. The Admlmstrator _

UF of Lakshadweep, i

Kavaratti-682' 555,

I lectncal [)1v151on Kavarathy

2. _Dlrector ofPanchavat
I ,nllo Panchayat

Respondents

Applicant

Versus



Respondents

[By Advocate Sn S Radhakrlshnan (R1- 3)]
44, ()A 364/2013““
Abdul Qublsh S/o. -‘Samul Abld P., aged 27 years,
Malikakal, Kiltan, QU'T ofLakshadweep, working as
Casual Labounex (1 ;Stock Inspectors Trained Labour),
Animal llusbandly.D al tm'eint, U.T. of Lakshadweep,

. Applicant

Kavarathl o

Respondents
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Applicants
(By Advocate Mr. K.B: Gangesh)
V""\/ervsd'g‘ : -

L. The Admmlstratox
/\dmnmstxatlpn ofthe Union Territory

ol L akshadwcep, Kavarath1 682 555.
{
2. The Dlreclor o‘FPanchayats
‘Department of Panchayats
‘ a ofthe Union Territory
Kavarattl - 682 555.

_ dyveep ‘ )evelopment Corporation Ltd.,
PortCormol Tower, Andrott — 682 554
Represented by 1ts Ofﬁcer in charge.

4, Dnectorate of Art & Culture
/\dmlmsu atlon ofthe Uhion Territory
of L akshadweepl Kavaratti — 682 555.

Represented by tts Dlrector

Respondents

1. ‘ars S/o Pookunni A.,
i ulse Andrott.
2. y';_eférs, S/o. Sheikoya Thangal,



' .:Panchana‘l Ilouse' Andrott

6. Khalr aged 32 years S/o Muthu,
' Pulcenakeel Ilouse Kavarattl

7. /\bdulbau aged 34 years S/0. Hamza Koy,
Monalgkal;louse Amm{l

8. :Sayed Koya aged 44 years S/o. Pookoya,
Meelachen House Amm1 . Applicants

(By Advocate Sl‘l K B' Gangesh)
K
S

] 'J‘: o H'" .- 0 :
: i Versus

L. l hc /\dmlmsUatm l
/\dmmxshahon ofthe Umon Territory of Lakshadweep,

Kavaxattl 682 555

4. V1 lage (DWeep) Panehayat Andrott Island,
xepresented by 1ts Executlve Officer — 682 554

Respondents




14.

Paﬁdath Puthly Pura House Andrott

'Iam/akoya ag,ed 52 years S/o. Koya Kidave,
Lhekkarakkad House Andrott

Mohammed Kasnn a.g 437 years, S/0. Ahammed,




Applicants

.Admmlstratlon 0
'Kavaram 682 5‘

Respondents -




8.

9.
Applicants
(By Ad
+ Versus
I T he /\dmmlsuc\lol
/\dmnmstnatnon ofthc Union Territory of L. akshadwcep,
Kavaratti- 682 :5'55. '
]
2. DllCLl()I ol Panchayats
Dcpantmuﬂ of Pdnchayals
/\dmlmsuatlon of the Umon Territory of Lakshadweep,
Kanldlll —:',.1687{:555
3. :Dilcu()nalc 'Mcdlcal and Health Services,
Union Territory: ‘_("Lakshadweep, Kavarathi,
RC]D]CSCH[Ld b.:ﬁlts:Dnchox 682 555.
4. Village (che:;j) Panchayat,
Kavaratti [S_»l 4, represented by its
B \(,CUllVL OHICCI 682 555.
5. Villc\g,é (DWCCQ) Panchayat,
/\I]le_ll lslmi presented by its
B ve Ol g Respondents

I, P:Nasecr, aged 35 Vears, S/o Kunhikunhi,
Pal l ich_am ‘l-':-Ic.)‘ufs'ic‘ L .I<5- avé%f'alti.

2. I l Nascu ag,e;;d32 ycals S/o Hamzath, -
l’ulhlya lllam Kavatattl

(US)




bdul Rd/dk ag?cd 2 rs, S/o Mullakoya,
Smabxyoda’l use, Kavalatu Applicants

(By Advocate: Sn K 3 (Jangesh) A
Versus
l. l he /\dmlm%ll:dt()l

/\dmlnlstlatlo 'oflhc
'Umon lcmto / 01" Lakshadweep, Kavaratti.

2. Dcpmmcnl /\mma] Husbandxy,
Umon Territory.of Lakshadweep, Kavaratti
e pgcscmed by, 111,5_ Dnccgm

3. DllC(,l()l of Panchayats
Department, of Panchayats
Administration of the "™
Union lcmtoly of *l.akshadweep,
Kdledlll :

Vllldgc Dy p) Panchayat

Respondents

Mudakkiyods Fo

K;udgu'nat.' ';' L Applicant

(By Advocate Ml KB LG

l.
stva,%aml 682 555.
2. 'l h(. Dncctox (S v1ces)

Administration of Lhe Union Territory
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of Lakshadweep (Secretariaf),
Kavaratti — 682 555.

Department of Weights & Measurers

Union Territory of Lakshadweep,

Kavarathi — 682 555.

Represented by its Director. Respondents

(By Advocate Mr. S. Radhakrishnan)

51.

OA 373/2013

Abdul Saleem, aged 32 years, S/o Nallakoya,
Ummerthakkada House, Andrott.

M.M. Mohammed Igbal, aged 37 years,
S/o Migdad, Meelad Manzil, Andrott. Applicants

(By Advocate: Sri K.B. Gangesh)

I

o

Versus

The Administiator,
Administration of the

Union Territory of Lakshadweep,
Kavaratti.-682555 '

Director of Panchayats, =
Department of Panchayats,
Administration of the

Union Territory of Lakshadweep,

Kavaratti,-682555

Department of Science & Technology,
Union Territory of Lakshadweep, Kavaratti
represented by its Director.-682555

Environment Warden,
Department of Environment & Forests,
Andrott-682 554.

Village (Dweep) Panchayat,
Androth Island represented by its
Executive Officer-682 554. Respondents

(By Advocate: Sri S. Radhakrishnan)



e A Wi ..
HERERN
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52.  0.A No.380/2013
Nasar P. Muhammed Nasar
S/o. Nallakoysa,
Puthiyath House, Androth Island :
Union Territory of Lakshadweep — 682 551. Applicant

(By Advocate Mr. E.C.-Bineesh)
Versus

. The Administrator,
Union Territory of Lakshadweep,
Kavarathi Island - 682 5553.

2. The Director (Services)
Administration of the Union Territory
of Lakshadweep (Secretariat Establishment Section),
Kavaratti Island -~ 682 555.

3. Director of Panchayats
Union Territory of Lakshadweep
Kavaratti Island — 682 555.

4. The Director
Agriculturdl Department
Union Territory of LLakshadweep
Kavaratti Island - 682 555.
5. Plant Protection Officer
Office of the Plant Protection Officer
Androth, Union Territory of -
Lakshadweep — 682 557. Respondents

(By Advocate Mr. S. Radhakrishnan)

53. QA 381/2013

L B. Saidali, S/o late Mohammed Koya
- Palliyachetta, Bandayam House, -
Agatti Island, Union Territory of Lakshadweep.

2. K. Muhammed Rafeek, aged 42 years,
S/o late Muthukoya, Kattampalli Poomada,
Kalkkandiyoda House, Agatti Island,
Union Territory of Lakshadweep.

3. KG. Jémalucl-dim Aged 40 years,
S/o late Uniiner, Mariyathoda Kandawargothi House,
Agatti Island, Union Territory of Lakshadweep.
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4. T.K. Sarommabi, Aged 36 years, D/o late Kunhikoya
Keelaillam Thekkeelapura House, Agatti Island,
Union Territory of Lakshadweep.

(By Advocate: Sri N. Anilkumar)

’ : Versus

l. ‘The Administrator,
Union Territory of Lakshadweep, Kavaratti,

2. The Chairperson, Village (Dweep) Panchayat,
Agatti Island, Union Territory of Lakshadweep.

The Employment Officer, Kavaratti,
Union Territory of Lakshadweep.

(V9]

4 The Director of Panchayat,
Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep.

5. The Executive Officer/Special Officer,
Village (Dweep) Panchayat, Agatti Island ,
Union Territory of Lakshadweep.

6. The Deputy Collector/ASO, Agatti Island,
Union Territory of Lakshadweep.

7. The Social Welfare Inspector,
Women & Chief Development Office,
Agatti Island,

Union Territory of Lakshadweep.

(By Advocate: Sri S. Radhakrishnan (R.1,3‘ to 7))

54. OA 384/2013

l. Ishaque A.C., aged 35, S/o. Junies T.,
Bus Helper, District Panchayat, Kiltan,
Residing at Arakkala Chetta House,
Kiltan Island, UT of Lakshadweep.

2. Abdul Rasak K.C., aged 37, .
S/o. Kasmikoya P.P., Bus Driver,
District Panchayat, Kiltan,

Residing at Kattichetta House,
Kiltan Island, UT of Lakshadweep.

Applicants

Respondents
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Noorulla S. M ; aged 39, S/o. Late P.S. Kunhimon,

Bus Cleaner, District Panchayat, Kiltan,

Residing at Salfe Manzil, Kiltan Island,

UT of I aksha_dwecp _ Applicants

(By Advocate: Sri PV Mohanan)

1.

Versus

The Administrator,

UT of Lakshadweep,
Kavaratti-682 555.

Director of Panchayat,

Department of Panchayat,
Administration of UT of Lakshadweep,
Kavaratti — 682 555.

Chief Executive Officer, |
District Panchayat, Kavaratti — 682 555. Respondents

(By Advocate: Sri S. Radhakrishnan)

3s.

L.

OA 386/2013

Jahathali P.P., aged 33 years, S/o. B.C. Uduman,
Puthiyapura, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552.

A. Ismail, aged 45 years, S/o. Eassa, Andrati Yoada,
Amini lsland ‘Union Territory of Lakshadweep, Pin — 682 552.

Khalid Unnam, aged 40 years, S/o0. Mohammed Pul_‘humamachetta,
Amini Island; Union Territory of Lakshadweep, Pin — 682 552.

Moosa Pe.e‘chanv-‘dam, aged 38 years, S/o. Abdul Khader,
Mannathachetta, Amini Island, Union Territory of L.akshadweep,
Pin — 682 552.

Amanulla AM., aged 33 years, S/o. Kunju Koorumel,
Amini Island, Union Territory of Lakshadweep,
Pin — 682 552.

Khalid A.P. aged 35 years, S/o. Alimohammed, Aliyachetta,
Amini lsldnd ‘Union Territory of L akshadwcep, Pin — 682 55.

Jafeerulla P.(,., aged 25 years, S/o. Kidave Naduvatta (,hetta;
Amini Island, Union Territory of I.akshadweep, Pin — 682 552.



Abdul SalaméiA., aged 38 years, S/0. Khader Thottanada,
Aminipura, Amini Island, Union Territory of Lakshadweep,
Pin-— 682 552. ' |

Noorul I‘—Iassajﬁ K.K., aged 38 years, S/o0. Abusala Kochu Kannada,
Kallakakkat, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552. ' '

Jalal B.M., aged 31 years, S/o. Khader T., Bahija Manzil,
Thattanoda, Amini Island, Union Territory of Lakshadweep,
Pin —- 682 552.

Najeeb A., aged 31, S/o. Kidavu T.C,,
Ayeshera, /-\mini Island, Union Territory of
Lakshadweep, Pin — 682 552,

Nafeesath U ., aged 35 years, D/o. Eassa Kottappura,
Unnam, Ami@i [sland, Union Territory of Lakshadweep,
Pin — 682 552. Applicants.

(By Advocate: Sri Shiraz Bhava V.S.)

3

Versus

The Union Territory of Lakshadweep,
Kavarathi — 682 555, ‘
represented by its Administrator.

The Director of Panchayaths,

Department of Panchayaths,

Administration of the Union Territory of Lakshadweep,
Kavarathi — 682 555.

The District Panchayath, Amint, rep. by its Executive Officer,
Amini Island, Union Territory of Lakshadweep, Pin — 682 555.

The Village (Dweep) Panchayath, Amini Island,
Union Territory of Lakshadweep, Pin — 682 555,
Represented by its Executive Officer. Respondents

(By Advocate: Sri S Radhakrishnan)

56. OA 388/2013.

1.

P.P. Amanullﬁa, aged 38 years, S/o. Sayed
Mohammed P.K.., Puthiya Pandaraim, Kiltan.

Mubaraka Banu, aged 27 years, D/o. Ibrahim,
C. Lavanakkal House, Andrott.



3.

g0

K. Sajeedkhan, aged 26 years, S/o. Cheriyakoya, -
Kunnel House, Amini. ' Applicants

(By Advocate: Sri K.B. Gangesh)

Versus

The Administt%tor, ‘
Administratioﬁ of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

Director of Panchayats, Department of Panchayats,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

Department of Animal Husbandry, Administration of the
Union Territory of L.akshadweep, Kavaratti, represented by its
Director — 682 555.

Assistant Settlement Ofﬁcer,
Amini Island - 682 554.

Village’(Dweié‘fp) Panchayat,
Kiltan Island, represented by its Executive Officer-682 552.

Village (Dweep) Panchayat,
Andrott Island, represented by its Executive Officer-682 553.

Village (Dweep) Panchayat, Amini Island,

represented by its Executive Officer — 682 554. Respondents

(By Advocate: Sri S. Radhakrishnan)

57.

L.

OA 390/2013

C.N. Abdul Hakeem, aged 38 years, S/o. Koya,
Cheriyannallal House, Kalpeni.

K.I. Cheriyakoya K.C., aged 48 years, S/0. Pookoya,
Karupathaillam House, Kalpeni.

K.K.Sadique Ali, aged 44 years, S/o. Mohammed C.P.,
Konhankakkada House,Kalpeni.

C.N. Habusabi, aged 50 years, D/o. Attakoya,
Cheriyannallal House, Kalpeni.

Hameedabi,

é\ig'ed 41 years, D/o. Ramalan,



10.

11

14.
15.
16.

17.

20.

21.

gl
Pakkath Fouse, Kalpeni.

A.T. Sheemaaat;gli, 42 years, D/o. Hamzakoya,
Athanam Thottam House, Kalpeni.

A.K. Muthubg, aged 53 years, D/o. Cheriyakoya,
Alikakkada H*buse Kalpeni.

K.K. Habusabl aged 42years, D/o. Sayed Mohammed Koya,
Kandamkalam House, Kalpeni.

Bambathi, aged 43 years, D/o. Ahammed P.,
Chadachiyoda House, Kalpeni.

Abdul Saleem M., aged 34 years, S/o. Mohammed A K.,
Manjiyanam House,Kalpeni.

Naseema M.P., agéd 33 years, D/o. Mohammed K.P.,
Mayamkakkapura House, Kalpeni. ‘

Humairath P, ‘ag\ed 42 years, D/o. Sayed,
Poodiyath IHouse, Kalpeni.

C.0. Balkees, aged 53 years, D/o. Yussaf K.V,
Chadachiyoda House, Kalpeni.

B. Abdurahiman, aged 49 years, S/0. Muhmed M.,
Beerandhoda House, Kalpeni.

K.C. Abdul Laffar, aged 38 years, S/o. Aboobaéker,
Kuttiyachada House, Kalpeni.

M. Anwar,agjéd 37 years, S/o. M.P. Khader,
Maral House; Kalpeni.

M.P. Hajira, aged 36 years, D/o. K.P. Mohammed,

‘Mayamkakkepura House, Kalpeni.

C.G. Naseema Beegum, aged 36 years, D/o. Hamzakoya MK,
Cheriyachaman Gath House, Kalpeni.

K.K. Attakoya, aged 59 years, S/o. Ahamed Kunji Koya,
Kandamkalam House, Kalpeni. '

Thangakoya,; aged 33 years, S/o. Chariyakoya E.,
Koliyala House Kavaratti.

- Hussain Ali, aged 35 years, S/o. Nallakoya

Chettlpuxa House, Kavaratti.
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' ' years, S/o. Hasan T.P.,
Kaladi HousejKavaratti. -

22. Jaffer, éged

23.  Basheer, ageéf’36 years, S/0. Mohammed P.,

Kunninamel House, Kavaratti.

24.  Amina, aged 42 years, D/o. Abo‘obacker,
Theklapura House, Kavaratti,

- 25.  Kadisha, aged 55 years, D/o. Aboobacker,
Kunninamel House, Kavaratti.

26. Rahmath, agéd 38 years, D/o. Mohammed P.V.,
Alachaoppada House, Kavaratti.

27. Raziya’bi, ag‘éd 33 years, D/o. Alj,
Kunnumpuram House, Kavaratti.

28. 'Shamshadbeegum, aged 31 years, D/o. Kuttiyammed,
Kunnam House, Kavaratti.

29. Jamecla, aged 37 years, D/o. Kunhikoya,
FFathima Manzil, Kavaratti.

30. Lilar, aged 28 years, S/o. Ahamed A.P.,
Kadapurathaillam, Kavaratti.

31. Noorul Ameéﬁﬁ, aged 33 years, S/o. Sayed Buhari,
Palalam House, Kavaratti.

32. Abdul Rasheed, aged 23 years, S/o. Hasainar,
Umbiyapura House, Kavaratti. '

33.  Hussain B., aged 43 years, S/o. Kunhi Kunhi P.,
Biranthoda House, Kavaratti.

34, Mohammcdavl{i T.P., aged 35 years,
S/o. Aboobacker K K., Thekkilapura House, Kavaratti.

35.  Sajid Khan, aged 39 years, S/o. S-ayed Koya,
Edanilam I-‘Iojgse, Kavaratti.

36, Jassin C., aged 33 years, S/o. Ali K.P.,
Chonam House, Kavaratti.

37. Mohammed Rafi, aged 37 years, S/o. Hamzath Haji A.P.,
Molokepura House; Kavaratti.



38.
39.
40,
41.
42.
43.
44.
45,
46,
- 47.
48.
49.
50.
51.
52.

53.
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Mohammed Shaf fee P.A., aged 35 years, S/o KU_]I Seedi Koya,
Puthiya Ahkom Amini.

Abdul Rah‘eem, aged 34 years, S/0. Abdu Rahiman,
Aynepura House, Kavaratti.

Mushin, agc—_:df;39 years, S/o. Nallakoya,
Kuttithayapuré House, Kavaratti.

Akbar T P. aged 33 years, S/o. Kidave K.,
Thardmmakepura House, Kavaratti.

Faizel Hussam aged 37 years, S/0. Shahul Hamecd
Palamkal <kada House, Kavaratti.

‘Najumudeen P aged 36 years, S/o. Shamsul Noor
~ Pallicaham IIouse Kavaratti. |

Shihab, aged 35 years, S/0. Kunhimoideen, Mullapura House,
Kavaratti.

Aman, aged 37 ycals S/o. Aboobacker, Kaladi House,
Kavaratti.

Raheem A., agcd 30 years, S/o. Khader, Agam House,
Kavaratti.

Firozkha‘n, agéd 27 years, S/o. Sayed Poo,
Ullikanapur House, Kavaratti.

Abdul Hashim M.1., aged 33 years, S/o. Attakoya,
Mukriya Illam House, Kavaratti.

Kadiskia, aged 44 years, D/o. Ukkas,
Umbiyapura House, Kavaratti.

C.P. Abdul Razak, aged 42 years, S/o. Mohammed,
Chamayathapura House, Kavaratti.

K. Abdbl Rasheedu, aged 42 years, S/o0. Hamzath,
Kunhibiyoda House, Kavaratti.

C.P. Réheem; aged 31 years, S/o. Hameed,
Chandipura House, Kavaratti.

" M.T.P. Habeéb Rahman, aged 43 years, S/o. Khalid,

Melathiruvathapura House, Kavaratti.



54.

55.

56.

57.

58.

59.

- 60.

6l.

62.

63.

64.

65.

66.

67.

68.

69.
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Moominjath, aged 37 years, D/o. Kidav,
Neliyampura House, Kavaratti.

Halima; agedz'BS years, D/o. Koyamma,
T haleekepura House, Kavaratti.

Sayed Abdul Raheem aged 46 years, S/o0. Haji Sayed Shaikoya,

Ummarmanooda House, Kavaratti.

Abdul Reheem aged 30 years, S/o. Hamzath,
Mdnnaydpura House, Kavaratti.

Mullabi U.P., aged 38 years, D/o. Hamzath,
Ullkanapura House, Kavaratti. -

Sayed Abdul Jaleel, aged 39, S/o. Aboobacker,
Puthiya Kunnamkalam, Kavaratti.

Muhsin, aged 38 years, S/0. Koyamma,
Kunnumpura House, Kavaratti.

Seethi Koya,fége‘d 39 years, S/o. Cheriyakoya,
Edanilam House, Kavaratti.

Mariyommab?i, aged 36 years, D/o. Mohammed,
Kattikulam House, Kavaratti.

Mohanﬂmg‘d éhaf’i, aged 33 years, S/o. Ahammed Haji,
Pakichipura House, Kavaratti.

Mube:é?la, agé'd 23 years, D/o. Sayed Poo,
Nel iy%ippurag'lﬁ‘O'u‘se-, Kavaratti.

Salma, aged 2i2 years, D/o. Cheriyakoya,
Vadakila puxa House, Kavaratti.

Muhamimed ag;,ed 32 years, S/o. Auakoya
Vadkilapura, Kavaratti.

Sairabanu P.E., aged 31 years, D/o. Sayed Shaik Koya,
Madal House, Atmini.

Mohammed Ali P.M., aged 27 years, S/o. Hamza,
Puthi_ya‘Man;i'l, Amini,

1&‘.‘? koyafi agcd 41 years, S/o. Abdul Khader

Pan ,aram-'H USC Amini.




70.
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77.

78.

79.

30.

81.

82.

83.

84.

85.
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Cherlyakoya M.C., aged 32 years, S/o. Hameed,

: Melachetaa llouse Kadmath.

Shafee V P. aged 39 years, S/0. Ismall
Vadakkxldpura House, Kadmath

Fazeerali N. M ‘aged 25 years, S/o. Kahalid,
Noor Mahal, Kadmath

Shahul Hameed, aged 21 years, S/o. Ibrahim,
Melachetta Fouse, Kadmath.

Najmudeen P.N.; aged 28 years,
S/o. Cherlyakoya Puthiyathanoda House Kadmath.

Mohammed Iqubal; aged 46 years, S/o. Khader,
Attalada House,Androth,

Muthubi A.K., aged 42 years, D/o. Muthukdya,
Appurakkat House, Androth.

Hajarommabi E.K., aged 40 years, D/o. Shikoya,
Edayakkal House, Androth.

Badarudheen Koya A.B., aged 38 years, S/0. P.S.J. Thangal,
Alnyathdmmada Blthathablyyapwam House, Androth.

Asmabi, ag,ed 38 years, D/o Koyamma A,
Mayyampokkada House, Androth.

Shahnaz Beegum C.P, égc—:d 36 years, D/o. Nallakoya,

Chattapokkada House, Androth.

FFathimath Suhara, aged 38 years, D/o. Koyamma,
Bappathiyoda House, Androth.

" Nusaiba A, aged 45 years, D/o. Yousaf M.P.,

Achammada House, Androth.

Khaulath .., aged 38 years, D/o. Nallakoya T.,
Lavanakkal House, Androth. '

Balha:‘i;., age’:d 37 years, D/o. Pookunhikoya,
Thailath House, Androth.

| Rahamth P., aged 42 years, D/o. Koya Kiadve,

Pathada House, Androth.



86.

87. Kadeest nmabl L., aged 40 years, D/o. Seethi M.,
Lavanakkal House Androth

88. Saromrﬁabl 'F§.1,_a.ge-d 43 years, D/o. Aboobacker,
ThachelijI{O‘use, Androth.

89. Mullapoo M.‘:K._, aged 39 years, D/o. Koya,
- Maidandurakatt House, Androth.

90. Hafeera L., aged 39 years, D/o. Koyamma K.P.,
Lavanakkal House, Androth. '

91. Aysummabl T aged 45 years, D/o. Muthukoya K.P.,
Thachery House Androth.

92. Habeebath A., aged 42 years, D/o. Muthukoya K.K.,
Ayinammada House, Androth.

93.  Muthubi P.M., aged 42 yeas, D/o. Yakoob,
Puthammadam House, Androth.

94. Ramlath Beegum, aged 42 years, D/o. Sherukunhi,
Kunnel House, Androth.

" 95. Hameedath M., aged 43 years, D/o. Siddiqu M.K.,
Makket House, Androth.

96. Saﬁyéégi, M., oged 39 years, D/o. Nallakoya M.,
Mathll Housc Androth.

97. Rahil M ag,ed 39 years, D/o. Nallakoya
Mathll‘_I_}Iouse Androth.

98. Hussain P.P.‘: aged 45 years, S/o. Aboo Sala,
Poovinapura House, Androth.

99. Attakoya, aged 56 yeafs, S/o. Asainar K.,
Attalada_ House, Androth,

100. HussamLK ‘aged 48 years, S/o. Seethlkoya
Edayal' l<al House Androth.

101. Sayeedeohammd Koya L., aged 54 years, S/o. Kader P.,
Lavanakkal Housc Androth.




105.

106.
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Hussam K., aged SOI years, S/o0. Sayeed Bhkari T.M.,
Kunhashada House, Androth.

Ismail; dged 40 years, S/o. Lava Burhikage Moosa,
Kunnumange House, Androth. '

Sub_aidaBi, a.éed 37 years, D/o. K.K. Sayedmohammed,
Pathada House, Androth.

Pookunhi, aged 31 years, S/o. Saye Mohammed,
Keechelam House, Androth. -

M.P. Mohammed Hussain, aged 35 years, :
S/o. Kidave, Moodampura House, Androth. _ Applicants

(By Advocate: Sri K.B. Gangesh)

—

Versus

The Administrator,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555. '

Director of Pianchayats, Department of Panchayats,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

(';De'partme‘nt of Labour and Emplbyment,
inistration of the Union Territory of Lakshadweep,
Kavaratti ~ 682 555. ' |

Department of Education, Administration of the Union Territory
of Lakshadweep, Kavaratti, represented by its Director — 682 555.

Depart;ﬁ‘ent éf'Agriculture, Administration of the Union Territory of
Lakshadweep, Kavaratti, represented by its Director — 682 555.

I)epar)t_n}qent of Women and Child Development,
inistration of the Union Territory of Lakshadweep,
i, represented by its Director — 682 555.

Depattinent of Fisheries, Administration of the Union Territory of
Lakshadweep, Kavaratti, represented by its Director — 682 555.

Depaﬁtgﬁént of Animal Husbandry, Administration of the Union
’I‘errito’fr.y of Lakshadweep, Kavaratti,
represented by its Director-6825535.



Lakvsnddwee}gl(ladl and Village Industries Board,

9.
Kavarattx represented by its Chairman — 682 555.
10. Revenue Sub D1v1s10nal Officer, Kavaratti Island — 682 555.
I1.  Sub DlVlSlOl’lal Ofﬁcer Amml Island — 682 554.
12.
13. Lakshadweep District Panchayat, District Panchayat (HQ),
Kavaratti, =
represented by its Chief Executive Officer — 682 S55.
14, Village (Dweep) Panchayat, Kalpeni Island represented by its
l«xecutlve Ofﬁcer ~ 682 551.
15.  Village (Dweep) Panchayat, Kavarattl Island represented by its
l"XCCUthC Ofﬂcer - 682 555,
16, Village (Dweep) Panchayat Amini Island,
mpresented by its Executive Officer — 682 554.
17. Village (Dweep) Panchayat,
Kadamath Island, represented by its
Exec}u,}_‘;_ﬁ- . 'Of_ﬂcex 682 553.
18. Village (DWeep) Panchayat,

Androth Island, represented by its
Executive O‘Fﬁcex 682 552, Respondents

[By Advocate: Sr1 S Radhakrlshnan (R 1-8 & 10—18)]

S8.

I

0A 392/.;2:.@;1,3;» .

Huss;un Slo Aboosald
Sardmappada; (Konchukakada) House

Pakrurnupanoda IIouse Agath1
P resently wqumg as Cleaner,
RGS Hospltal Agatti.

Latheef; S*/Q_Aut»takoya,
Kalkandiyoda House, Agathi,:
Presently Working as Cleaner,
{(JS Hosp aﬁl Agatti.




" 10.

11.

12.

13.

39

Hameedath, D/o Koyassan,
Aynepara House Agathi,
Presently workmg as Cleaner,
RGS Ilosplt'f'l, Agatt1

| Hajara, D/o lat__e Hyder,

Beepapada House, Agathi,
Presently working as Cleaner,

* RGS Hospital, Agatti.

Sheemabi, D/o late Shamsuddeen,
Beepapada House,»Agathi,
Presently working as Cleaner,
RGS Hospital, Agatti.

Abldd,v D/o Hameed

KK achoda House, Agathi,
Presently working as Cleaner,
RGS I.,'I:Qspital, Agatti.

"Sulaikla, D/o Mohamed,

Koylam House, Agathi,
Presently working as Cleaner,
RGS Hospital, Agatti.

Su lann,an S/é) 11a1n7a‘

Ampcnpally Ilouse Agath1
Pnesemly workmg as Cleaner,
RGS HOSpltal Agam

Saifulla, S/o 'Abdurahiman
Mar lyathoda House, Agathi,
Plescntly working as Cleaner,
RGS Hi ’*’,pi"ta}}l_, Agatti.
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14.
House, Agathi,
ngas Dhobi,

15. Abdulla, S/oi, Chalid,
Kandavar Gothi House, Agathi,
Pnesently workmg as Cleaner, :
RGS Hosp1tal Agam Applicants

(By Advocate_: Sri R Ramadas)'
Versus

1. The Admmlstratox
Uni'oﬁ“l‘emtory of Lakshadweep,

Vlllag (Dweep) Panchayat
Agattl'ls and Umon Temt01y of Lakshadweep 682553

3. The Mcdlcal Ofﬁcer in charge,
Commumty Health Centre, Agatti Island,
Umoh ,emtmy of [akshadweep 682553 Respondents

Of ﬁce'o, ‘the Assistant Lngmeer Electrical,
Fcctllcal Sub Division, Kadamat.

Skv_jl’lf"" : 5

‘aged 31 years, S/o late Nallakoya.
House, Kadamat, Skilled Labourer,
ssistant Engmeer Electrical,

e el



(

A

Jouse, Kadamat, Skilled Labourer, .
ssistant Engineer Flecmcal
Division, Kadamat.

K.PIK: hlko /a, aged 41 years, S/o late I-Iassamax
acherr House Kadamat, Skilled Labourer, -

Oﬁlcc of the’ U\ssnstanl Engineer, Electrical,

l-lcculcal Sub Dlwsnon Kadamat. '

(By Advocate; Sri. R Sreeraj)

I

The 'A;dmini éitgator,
Union'Territory of Lakshadweep,
Kavaratti-6 825I 55.

The Directorof Panchayat,

Department of Panchayat, -

/\dmmmhatnon of Union Territory of Lakshadwccp,
Kavaratti- 662 555.

The C'h'ilef E)gécutive Officer, District Panchayat,
Kadamat-682'556.

The 'A’:‘s‘éi;stan't?liﬁgineer, Electrical,

ép Panchayat, Kadamat-682 556.

. Radhakrishnan(R1-4))

/0 C.0. Koyamma, aged 39 years
killed Labourer,

andry Unit,

ory of Lakshadweep, Kalpeni-682 557
_;@t Umprampappada House,

d-682 557.

Sﬁ(lllcd Labourer,
sbandly Unit,

and. 1es, mg at lhlthnyapada House,

Kalpem Island 682 557.

~ Applicants

ya, S/o late M.K. Hamzakoya, aged 43 years



10.

| Amma IIusbandly Umt

Union T emtory of Lal<shadWéep, Kalpem 682 557
and residing at Manchiyanam Hous,
Kalpeni Ivsvlarid_;682 557.

and: resxdfng atﬁ (akdtchxyoda House,
Kalpenils] and 682 557.

M.K. Nasem S/o P.Cheriyakoya, aged 33 years
working as Casual Labourer,

Animal Husbandry Unit, -

Union lemtory of Lakshadweep, Kalpeni- 682 557
and residing at Malmikakkada House,

Kalpeni- sland 682 557

M. Kalam g/o M.C. Muthukoya, aged 34 years
workmg as Casual Labourer, -
Ammal__ iLlsbandxy Unit, . .

K. K Mohammed Rafeeque, S/o V. K Kojankoya, aged 45

years, wonkmg as Casual Labourer,
Animal Husbandxy Unit,
Union ‘1 emtoxy of LLakshadweep, Kalpeni-682 557
and reudmcr_ at Kandamkalam House,

K.0. Abdu Sa am, S/o P. Assainar, aged 39 years
workmg as Casual Labourer,

Animal Ilusbandxy Unit,

Union Territory of Lakshadweep, Kalpeni-682 557
and resndmg at Kakatchiyoda House,
Kalpem:lsland =682 557.




P

1.

23

Union T enitbfy of Lakshadweep, Kalpeni-682 557

and 1e51dmg at Pokkarappada House,
Kalpemil’sland -682 557.

Versus

The :Ad'in:inis'%ffétor,
Union Territory of Lakshadweep,
Kavaratti.-682555

The Director of Panchayat,
Departmem of Panchayat, _
Union 1 elrltow of Lakshadweep,
Kavamm 682555 .

The Chxcf Executwe Ofﬁcer District Panchayat,
Union Ter "'tory of Lakshadweep,

Kavaratti .-‘6‘_?3_2‘555

The Vctcxmaly Assistant Surgeon,

Village Dweep Panchayat, |

Kalpeni-682 557 .

(By Advocate: Sri S. Radhakrishnan)

61.  OA 3952013

. Sainu : ?S:/o Yusuf, aged 40 years,
Ch@ llala House, Kadamat,
Hel rict Panchayat, Kadamat.

2. dul § ukoox S/o Sayed Ali, aged 41 years,
Ukkayachetta House, Kadamat
Bus DllVCI Dlstrlct Panchayat, Kadamat.

3. M. Khallc S/o Nadeer, aged 43 years,
Maduxakam House, Kadamat,
Helper, District Panchayat Kadamat.

4. Ayoobkhan S/o Kunhlkoya aged 37 years,
Kc—:@@ : 'dhal House, Kadamat,
Helpe istrict Panchayat, Kadamat.

(By Adv mR Sreeraj)

Versus

“Applicants

Respoﬁdents

Applicants



N

62.

N

Mela fl

Depaxlment:ofEPanchayat
Administration of Union Territory of Lakshadwecp,
I\avaldltl 662555

The Chmf 1 xecutive Officer, District Panchayat

Kavaratti-682555. : Respondents

| (By Advocate: Sri. S Radhaknshnan)

0A 400/2013

P. P Snal ag,ed 44 years, S/o M. Subalr

,Puthlya P andaxam House, Agatti Island,

Umon Icmtoxy of L. akshadweep

,Noushdd /\11 aged 32 years S/o U. Sabjan,
Keela: @axamma Pada House, Agatti Island,
‘Union lcmtmy of L. akshadweep.

M.1. /\bdul Nasel aged 28 years, S/o M. Abdul Rahiman,
om“llouse /\gam Island, :

yo—

"'ged 30 years, S/o deave ,
ouse, Agatti [sland,

Applicants

Versus

Tlhe,/\'dmmlsuatm ,
Union Terr 1t01y of Lakshadweep,
Kavamttl 682551

The (,ha_n'person,



Village (Dweep) Panchdyat
Agatti Island, Union lemtory of Lakshddweep 682553

3. The meloyment Ofucer Kavaratti, "'
Union Territory of Lakshadweep- _6825"5.31. :

4. The Director of Panchayat,
Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep-682551.

5. TheChief Executive Officer/Special Officer,
Village (Dweep) Panchayat,

Agatti Island, Union Territory of Lakshadweep-682553.

0. The Deputy Collector/ASQO,
AgattiIsland, Union Territory of Lakshadweep-682553.

(By /—\dVocate: Sri S. Radhakrishnan)

63. ()A 404/2013

L. Nadirsha N.P., S/o Na llakoya PV,
' aged 31 years, Nenampappada (Ilouse) Kalpeni Island
Union Territory of Lakshadweep,
Working as Casual Labourer in the
Department of Science & Technology- Kalpeni Dweep.

2. Affefudheen A K.,
S/o Cherikoya K, aged 30 years,
Akkara (House), Kalpeni Island.
Union Territory of Lakshadweep,
Working as Casual Labourer in the
Department of Scnence &T echnology-
Kal pcm Dweep.

(By Advocate: Sr1 Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy 1 Daniel)

Versus

l. The Administrator,
Union Territory of Lakshadweep, Kalpeni.

2. The Chairperson,
Village (Dweep) Panchayat, Kalpeni.

3. The Director of Panchayat,
Department of Panchayath, Kavaratti-6825535.

Applicants



4. The Director,
Department of Science & Technology
Kalpeni.

(By Advocate: Sri S. Radhakrishnan (R1,3& 4)) -

64. OA 406/2013

M.P. Shihabudheen, aged 30 years,

S/o0 E.C. Mohammed Ali,

Skilled Labourer, Animal Husbandry Unit, Kiltan, -
Residing at Malayampura, Kiltan Island.

(By Advocate: Sri P.V. Mohanan)
Versus

1. The Administrator,
Union Territory of Lakshadweep,
Kavaratti.-682555

2. Director of Panchayat,
Department of Panchayat
Administration of Union Territory of Lakshadweep,
Kavaratti-682555. .

3. The Veterinary Assistant Surgeon,
Office of the Veterinary Assistant Surgeon,
(Animal Husbandry Unit),
Kiltan Island, Lakshadweep-682 557.

4, The Chairperson,
Village (Dweep) Panchayat,
Kiltan-682 557.

(By Advocate: Sri S.. Radhakrishnan ‘(Rl-3)).

65. OA413/2013

Asif Ajnad,, S/o Bader, aged 26 years,
Pathummathoda (House), Kiltan Island,
U.T. of Lakshadweep, Working as
Homeopathic Attender in Homeopathic Unit
Kiltann Dweep.

(By Advocate: Mr. Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy 1 Daniel)

Versus

Respondents

Applicant

Respondents

Applicant



The Administrator, | ,
Union Territory of Lakshadweep, -
Kavaratti-682555. ' : '

2. The Chairperson,
Village (Dweep) Panchayat, Kiltan.
t ) >
3. Director of Panchayat, |
Department of Panchayath, Kavaratti-682555.

4, Mission Director, ' '
National Rural Health Mission, Kavaratti-682555.

5. Medical Officer in Charge, : o
Primary Health Centre, Kiltan Island. - Respondents

(By Advocate: Sri S. Radhakrishnan (R1, 3 to 5))

66. 0OA 423/2013

l. Abdul Kareem C., aged 42 years, S/o Subair P.P.,
Chonam House, Agatti.

2. Ubaid V., éged 35 yea_rs,' S/o Bamban, ,
Valiya [llam, Agatti.

3. Mohammed M., aged 40 years, S/o Basha A.P.,
Moothammada House, Agatti.

4, Hafsath M., aged 46 "years, D/o Ummer,
Moothammada House, Agatti.

5. Maviya U., aged 48 years, S/o Ahamed,
Uriyoda House, Agatti. :

6. Umilla T.P., aged 54 years, D/o Khader, .
Thekkilappura House, Agatti.

- 7. Ummer C.K., aged 54 years, S/o Alif T.P.,
Chekkakkal House, Agatti.

8. Aboobacker.P.K., aged 31 years, S/o Koyassari,
Puthukotta House, Agatti.

9.  Mohammed T.P., agéd 39 years, S/o Hamza,
Thoppumpadi House, Agatti. .



13.

Saromma M., aged 39 years, D/o Hamza,

i

Mariyathoda House, Agatti.

Ashral A.K., aged 42 years, $/0 Ahamed M.,
Achan Kuttiyoda House, Agatti.

Abdul Razzak R., aged 33 years, S/o0 Hamza uU.,
Roullammada House, Agatti.

Shaftabi P.P., aged 36 years, D/o Hamza K., '
Puthiyapura House Agatti. - Applicants

(By Advocate: Mr. K.B. Gangésh)

Versus

The Administrator
Administration ofthe Union Terrltory of Lakshadweep,
Kavaratti-682555. -

Director oFPanchayats

Department of Panchayats,

Administration of the Union Territory of Lakshadweep,
Kavaratti-682555.

Director ofEducatxon

Directorate of Education,

Administration of the Union Temtory of Lakshadweep,
Kavaratti-682555.

Village (Dweep) Panchayat,
Agatti Island represented by
s Lxcecuuve Ofﬂcer 682554. - - - Respondents

(By Advocate: Sm S Radhakrlshnan )

67.

QA 44 év//2013

Aboosahh S/o Rasheed Koya
Padalapura, Kiltan Island.
Union Territory. of | dkshadweep, Pin-682558. - Applicant

(By Advocate: Sri Shabu: Sreedharan) :

Versus

Union Territory of Lakshadweep represehted
by the Administrator,

Kavaxdm [sland. Pm 682555
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2. The Director of Panéhayat,
Union Territory of Lakshadweep,
Kavaratti Island. Pin- 682555,

I

The Chairperson,

Village (Dweep) Panchayat,

Kiltan Island.

Union Territory of Takshadweep, Pin-682558.

4, The Executive Officer,
Village (Dweep) Panchayat,
Kiltan Island.
Union Territory of Lakshadweep, Pin-682558.

5. The Assistant Engineer,

Electrical Sub Division, Kiltan Island.

Union Territory of Lakshadweep :
Pin-682558. B Respondents

(By Advocate: Sri S. Radhakrishnan (R1, 2, 4& 5))
68. QA 453/2013

I Hameed K., S/o Abdul Rahman, aged 36 years,
Keelazillam H) Kiltan.Island.
Union Territory of Lakshadweep. *
Working as Casual labourer in
Lakshadweep Building Development Board, Kiltan.

2. Saleem K., S/o Badar K, aged 28 years,
Kuttukum (H) Kiltan Island,
Union Territory of Lakshadweep.
Working as Casual labourer in
Lakshddweep Building Dévelopment Board, Kiltan.

3. Hisminoor, S/o Mohammed, aged 38 years,
Pakkiyoda (H) Kiltan Island.,
Union Territory of Lakshadweep.
Working as Casual labourer in
Lakshadweep Building Development Board, Kiltan.

4. Ponkutti, S/o Pookoya, aged 48 years,
: Surambiyoda (H) Kiltan Island,
Union Territory of Lakshadweep.
Working as Casual Labourer in
[.akshadweep Building Development Board, S
Kiltan.~ Applicants
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(By Advocatcé"]\/lr. S. Radliakrishnan)

70.

OA 492/2013

L
60 |
(By Advocate: Mr. Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy 1 Daniel)
Versus
I The Administrator,
Union Territory of Lakshadweep.
2. The Chairp/erson,
Village (Dweep) Panchayat, Kiltan.
3. Secretary,
Lakshadweep Building Development Board,
Kavaratti.
4. Director of Panchayat,
Department of Panchayat, Kavaratti. Respondents
(By Advocate: Mr., S Radhal‘{ri‘shnan (R1, 3 to0 4))
69.  0.A No. 488/2013
Salmath
D/o. Sayed Koya
Madapally House :
Chetlat Island. =~ _ Applicant
(By Advocate Mr. K.B. Gangesh)
Versus
L. The /\dmlmsu ator,
Admi ““tratlon of the Union Territory
_ofLak%hadwcep, Kaval am —- 682 555
2. The Dnecton (Services)
" Administration of the Union’ Temtory
of l.akshadweep (Secretariat),
Kavaratti = 682 555.
3. _Depart:ﬁueym of Science and Technology
Union Territory of Lakshadweep,
Kavardthi — 682 555. -
Represented by its Director. Respondents
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K. Bushra Beegum, W/o Hakeem,

Aged 27 year_’fs, Casual Labour,

Office of the.Veterinary Assistant Surgeon,
Animal Husbandry Unit, Amini. |
Lakshadweep-682 552.

| (By Advocate: Sri V.B. Harinarayan)

‘Versus

Union of India rep. By

the Administrator,

Union Territory of lLakshadweep,
Kavaratti Island, Pin- 682555.

. The Director of Panchayat,

Departijn_ent_ of Panchayat,
Union Te.x'x'-itOij of Lakshadweep,
Kavaratti Island- Pin- 682555."

The Veterinary Assistant Surgeon,
Animal Husbandry Unit, Amini.
Union Territory of Lakshadweep-682 552.

The Chairperson,
Village (Dweep) Panchayat,
Amini, Lakshadweep -682552.

(By Advocate: Sri- S. Radhakrishnan (R1-3))

71,

I

OA 49‘}9/2013

Rahmath Beegum Keelakunnikkam,

W/o0. Mohammed B.K,.

Data Entry Operator (MGNREGA),
Sub-Divisional Office,

Kadamat Island,

Union Territory of Lakshadweep.

Residing at Keelakunnikkam House,

Kadamat Island

Union Territory of Lakshadweep, PIN — 682 556.

Moharirned Shafi Qraishi Malika,

S/o. M. Sayedali,

Data Entry QOperator (MGNREGA)

Village (Dweep) Panchayat Office (MGNREGA)
Kadamath Island, Union Territory of Lakshadweep,
Residing at Malika House,

Kadamat Island,

Applicant

Respondents
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Union ""l_"erritory of Lakshadweep, PIN — 682 556

(By Advocate Mrs. Sreedevi Ky‘lasénath)

L

Versus

The Administrator,

Union Territory of Lakshadweep,
(Department of Rural Development)
Kavarathi.

The District Programme Coordinator,
MGNREGA, Kavarathi,
Union Territory of Lakshadweep.

The Programme Officer,

National Rural Employment Guarantee-Act,
Office of the Programme Officer,

National Rural Employment Guarantee Act,
Kadamat, Union Territory

of Lakshadweep.

(By Advocate Mr S Radhﬂknshnan)

72.

OA 507/2003

Muthu Koya K

Casual-Labour, Street Light Maintenance
'Vlllaoe Dweep Panchayath, Amini Island
Union Tcmtoxy of Lakshadweep

Permanent address : Kunninamel House

Amini Island, Union Territory of Lakshadweep
Pin — 682 552 |

(By A'dvoc.ate": M. TCG Swamy)

L.

Versus

Union Ferritory of L.akshadweep
L akshadwcep Administration
Kavaratti — 682 555

The Executive Engineer
(Department of Electricity)

Administration of the Union Territory of Lakshadweep

Kavaratti — 682 555

The Secrellai"y (Panchayats)
(Directorate of Panchayats)

R R T T L Ty : gt g
IR SRR N

Applicants

Respondents

Applicant
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Administration of the Union Territory of Lakshadweep -
Kavaratti — 682 555

4. The Chairperson
Village Dweep Panchayat
Amini Island,
Union Territory of Lakshadweep — 682 552

5. The Assistant Engineer (Ele)
FElectrical Sub Division
Union Territory of Lakshadweep
Amini Island ~ 682 552
6. The Director
(Directorate of Panchayats)
Administration of the Union Temtoxy of Lakshadweep
Kavaratti —682 555 : s . . Respondents

(By Advocate: Mr.S.Radhakrishnan (R1-3,5&6)

73.  0O.A No.509/2013

.  Maleeha Beegum K.C.
D/o. Indeen Kandilath
Kaval Chetta House, Androth. '

2. Shahid'a'Beegum K.
D/o. Hamzakoya
Kandlath House, Androth.

3. Subaida M.
D/o. Kldave UK
Makku House, Andxoth

4. Aysha- Beeg:um P.V.K
D/o. Yakoob P.K
Puthlya Pentamvell Kad
Andloth

5. Rahmath Beegum K*
D/o. Hamzakoya P.
Kunhali House, Androth.

6. Thahira L.
D/o. Seethi Nallal

Lavanakal House
Androt_h.

7. Subaid;fa A.
D/o. Sayed Mohammed M.
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Aliyathara House, Androth.

8. fFathimathu Suhurabi P.V.K'

9.  Siyad Khan L.
S/o. Kunhikoya A. (Late)
I andilath House, Androth.
10. Raisa K.
D/. Badarudheen Melechetta Mechery
Kadiyammada House, Androth.

1. Haseena Beegum C.P.1
D/o. Abdulla M.P
Chemmachery Puthiya Illam House
Androth.

12 Habsabi P.U.P
D/o. Fakarukdheen K. Cheriyadam
Ummathabiyapura House, Androth.

(By Advocate: Mr. K.B. Gangesh)
Versus
. The Administrator,

Administration of the Union Territory
of Lakshadweep, Kavarathi - 682 555.

2. Directgtate of Industries
Union Territory of Lakshadweep
Kavarathi, represented by the
Director of Industries — 682 555.

Lo

Coir Supervisor

Coir Production Centre, Androth — 682 557.

(By Advocate: Mr. S. Radhakrishnan)

74, QA 510/2013

l—laseedé‘@ Haseenabi Therakkal
Therak|a] House, Kadamath
Data Enfry Operator

\% illagﬁéj_ﬁweep Panchayath, Kadamath

(By Advocate: Mr.R Sreeraj)

Applicants

Respondents

Applicant
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Versus

The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

The Director of Panchayath

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555 ‘

The Executive Officer,
Village (Dweep) Panchayath
Kadamat -- 682 556

The Chairperson
Village (Dweep) Panchayath
Kadamat — 682 556

The District Programmé Coordinator
MGNREGA, Kavaratti - 682 555

The Sub Divisional Officer and

Programme Officer MGNREGA
Kadamat — 682 556 Respondents

(By Advocate: Mr.S.Radhakrishnan (R1-3,5&6)

75.

I

QA 557/2013

K.V.Naseer

Kodavalappu House, Kiltan

Cook, Government Senior Secondary School
Kiltan

K.P.Dawood

Kilappura House, Kiltan

Peon, Government Senior Secondary School Applicants ‘
Kiltan ' ‘ Applicants

(By Advocate: Mr.R.Sreeraj)

Versus

The Administrator

Union Territory of LLakshadweep
Kavaratti — 682 555

The Director of Panchayath
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Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

The Executive Officer, .
Village (Dweep) Panchayath ‘
Kiltan — 682 558 ' ”

The Chairperson
Village (Dweep) Panchayath
Kiltan — 682 558

The Principal _
Government Senior Secondary School ,
Kiltan — 682 558 Respondents

(By Advocate: Mr.S.Radhakrishnan (R1-3 & 5)

76.

1.

OA 566/2013

Safiyath S

Cook, Government High School
Kadamath

Residing at Pallam, Kadamath Island
Union Territory of Lakshadweep

P.P.Ismail

Cook, Government J.B.School
Kadamath

Residing at Kadamath Island

M.P.Attakoya

Cook, Government J.B.School
Kadamath

Residing at Kailiyammakada
Kadamath Island

K.K.Khalid

Cook, Government J.B.School
Kadamath

Residing at Birtyommada
Kadamath Island

P.Amanulla

Cook, Government J.B.School
Kadamath

Residing at Kunnumpura
Kadamath Island



10.

o7

Ummer P.P.1

Cook, Government J.B. School
Kadamath

Residing at Alikothapura
Kadamath Island

ﬂdayathulld P .
Cook, Government J.B. School
Kadamath

Residing at Kadamath Island
Muhammed Shafi P.P
Cook, Government S.B. chOol
ICadamath

Residing at Kadamath Island

Pookunhikoya P.P

Watchman / Helper ‘

Government Jawaharlal Nehru Senior Secondary School
Kadamath o

Residing at Puthiyapura

Kadamath [sland

Abdullakoya B.M

Watch and Ward

Government J.B.School, Kadamath
Residing at Biriyommada
Kadamath Island

Jafer P

Driver, Jawaharlal Nehru Senior Secondary .School
Kadamath '
Residing at Pupathada

Kadamath Island

(By Advlocate: Mr.P.V.Mohanan)

I

3.

Versus

The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555-

Director of Panchayath

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

The Head Master

Applicants
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Government J B School
Kadamath — 682 556

The Principal
jawaharlal Nehru Senior Secondary School
Kadamath — 682 556 Respondents

(By Advocate: Mr.S.Radhakrishnan’)

77.

OA 567/2013

Habeebulla P.M
Puthiya Malika House, Kadamath
Driver, Government Jawaharlal Nehru

Senior Secondary School |

Kadamath Island - Applicant

(By Advocate: Mr.P.V.Mohanan)

I

Versus:

The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555 '

Director of Panchayath

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555 ‘

The Principal - N
Government Jawaharlal Nehru Senior Secondary School
Kadamath [sland 682 556 Respondents

(By Advocate: Mr.S.Radhakrishnan)

78.

I

- Kaladi I—louse,.Kavaratti.

OA 580/2013

“Yacoob

Kathathe Chetta House, Kadmat.

Vahida
Marikilam House, Kavaratti.

Habusa
Alachapada, Kavaratti.

Yacoob
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17,

18.

20.
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Muhammed Salih N
Aynepura House, Kavaratti.

Fareeda Beegam
Molokepura House, Kavaratti.

Saleem :
Pallicham House, Kavaratti.

Bamban :
Nambicham House, Kavaratti.

Sayed Abdullakoya L
Chendipura House, Kavaratti.

‘Nafeesathbi.

Poodiyam House, Kavaratti.

Jamaliyath.
Thirinipura House, Kavaratti.

Fazeela Beegum
Kannipura House, Kavaratti.

Ummer
Thirinikad House, Kavarétti. -

Firozkan ‘
Athnachammada House;Kavaratti,

Jaffer
Marikilam House, Kavaratti.

"~ Amanulla,

Mela Illam House, Kavaratti.

Sirajudheen
Molokepura House, Kavaratti.

Hiyasudheen
Chamayathapura House; Kavaratti.
|

Fathahudeen
Kadapurathaba House, Kavaratti.

Munecer
Kuttipapepura House, Kavaratti.



21,

23.
24.
25.
26.
27.

28,

“fg,;,,(' "“"u.'; ',“",.G? w.’ax

Ashik
Puthiya Alikom House, Kavaram

Muhammed Musthafa,
Achadapurakatt House, Andrott

Mujeeb Rahman T.P,
Thaleka Pura, Kavaratti.

Jamhar Hussain
Beeranthoda House, Kavaratti.

Muhsin -
Beeranthoda House, Kavaratt1

Rauf
Chettipura House Kavalattl

IHazarath _
Chungam House, Kavaratti, . -

Khalid
Thottathapura House, Kavaratti

(By Advocate: Mr.K.B.Gangesh)

Versus:

The Administrator AR
Administration of Union Territory of Lakshadweep

Kavaratti — 682 555

Director of Panchayath

Department of Panchayath :
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555 :

Director of Agriculture

Department of Agriculture

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

Director of Animal Husbandry

Department of Animal Husbandry

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

Village (Dweep) Panchayath Kavaratti Island.
represented by its Executive Officer,

Applicants



Pin - 682554

Bt

i

(By Advocate: Mr.S.Radhakrishnan)

79.

I

|

"OA 582/2013

Rasheed Koya - ,

Multi Task Employee .

Public Library, Kiithan
Residing at Kilthan

Smt.Sulfabeegum

Cook, G.H.S Kadmat .
Residing at Melachetta Haijumakudi
Kadamath Island -

(By Advocate: Mr.P.V.Mohanan) . -

1.

Versus

The Adlmi'r.listrator )
Union Territory of Lakshadweep
Kavaratti — 682 555

Director of Panchayath

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555 |

The Library and Information Assistant
Office of Library and Information Assistant
Public Library, Kilthan Island 682 557

(By Advocate: Mr.S.Radhakrishnan)

80.

0OA 601/2013

Rasheed Koya S.V., S/o. Abdull‘a Koya P.S,,
Shaiknaveed (H), Kiltan Island PO.,
Union Territory of Lakshadweep, Pin -682 555.

(By Advocate: Mr. Shabu Sreedharan)

Versus

Union Territory of Lakshadweep, represented by the
Administrator, Kavaratti Island, Pin — 682 555.

Respondents

Applicants

Respondents

Applicant

2. The Director of Panchayath, Union Territory of Lakshadweep,
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Kavaratti Island, Pin - 682555 '

The Chairperson, Village ‘(Dweep) Panohayéth,
Kiltan Island, Union Terr’if‘pry of Lakshadweep,
Pin — 682 558. o ?‘;

The Executive Officer, Vlllage (Dweep) Panchayath,
Kiltan Island, Union Ter mory of Lakshadweep, Pin — 682 558.

The Library and Informatxon A551stant Public Library,
Kiltan Island, Union T emtory of Lakshadweep,

Pin - 682 558. e - Respondents

[By Advocate: Sri S. Radhalqishﬁan;ﬂ(.ﬁRl, 2,4.&95)]

81.

OA 634/2013

Malikdeenar, aged 21 yeas, S/o. I—Iamiéth,'
Sara Manzil House, Agatti. Applicant

(By Advocate: Sri K.B. (Jangesh)

(W]

Versus

The Administrator,

Administration of the Umon Temtory of Lakshadweep,
Kavaratti-682 555.

Director of Panchayats,

Department of Panchayats;

Administration of Union Terltory of Lakshadweep,
Kavaratti — 682 555.

Departmcm of Education, Admlmstratlon of the
Union Territory ofLakshadweep, Kavaratti,
represented by its Dueetor - 682 555.

Village (Dweep) Panchayat
Agatti Island, represented by its Executive Officer,
682 554. o Respondents

(By Advocate: Sri S. Rad’hakrishh'af_i)-

82.

I

OA 635/2013

Fathahudheen K.P.,. aged‘:‘v‘_"éli.() years, S/o. Sayed Muhammed Koya,
Kattampalli House, Agatv:t_in.-:__'._ ! ’

- Younis, aged 31 years, S/o Abdulla, Mariyathoda House,
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Agatti.

3. K.M. Shahida, aged 40 yeaers' D/o Kasm1 Kuttlyam
Mukriyoda House, Agatti.-
!. :
4. K.M. Amina, aged 46 years] lD/o Abdul Rahman,

Kuttiyam Mukriyoda House Agattl | " Applicants

(By Advocate: Sri K.B. Gangesh)~

Ne,rsUsl‘ _
|‘i_’! :‘:. . .
I.  The Administrator, ERINS
Administration of the Union Temtory of Lakshadweep,

Kavarattl 682 555. AT

2. Dnector ofl—lealth Serwces '
Directorate of Health S_erylces,
‘Kavaratti — 682 555.

3. ‘Medical Officer in charge, - "% o
Community Health Centre, Agattl 682 553.

4, Medical Officer in Charge, Rajtv/Gandhl Spec1a11ty Hospital,

Agatti — 682 553.

S. Village (Dweep) Panchayat Agam [sland, represented by its

Lxecutlve Officer, 682 553

"‘ 1 >
N4

(By Advocate: Sri S. Radhakrlshnan)

83. OA791/2013 | l

Fareeda Beegum M1, Meppada Illam
Agattl Island

(By Advocate Sri K.B. Gang,esh)

_ ;\_Zersus
BN
1. The Admlmstrator .
Administration of the Umon Terrltory of Lakshadweep,
Kavaratti-682 555. ’

2. Director of Panchayats, ==~ " 1"
Department of Panchayats;
Administration of Union. Terntory of Lakshadweep,
Kavaratti — 682 554.

Respondents

Applicant
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3. Project Manager, Deswcated Coconut Powder Unit,
[Lakshadweep Development Corpoxatlon Ltd.,
Agatti, Kavaratti — 682 554

4. The Deputy Director (Admn ) Lakshadweep Development
(,oxporatlon Kavaratti — 682 554

5. Village (Dweep) Panchayat
Agatti Island, represented. by;
682 553. E1

E")"(ecutive Officer,
Respondents

,,:{ TN
(By Advocate: Sri S. Radhakrishnan)-

84, QA 82272013

B.P. Navas, Aged 27 years, S/o. Kavsmi M P.,
Vallyapma House, Kilthan Island P. @ 11
U.T. of Lakshadweep. - .; » Applicant

(By Advocate: Sri P.V. Mohanan). U<

. . The Administrator, -
UT of Lakshadweep, o
Kavaratti-682 555.

2. Director of Panchayat,’
Department of Panchayat, - _
Administration of UT of Lakshadweep, :
- Kavaratti — 682 555. g

3. Thc meupal Govemment ngher Secondary School, .
Kilthan Island — 682 556. n Respondents

( By fovecate @ Sk smukmkm@

85. OA 880/2013 . '

Muthukoya N.P
Nalakapura, Kiltan Island * _ _ :
Umon Territory of Lakshadweep 682 558 - Applicant

(By Advocate: Mr.Shabu Sreedharan)
Versus ';‘ 1
L Union Territory of L. akshadweep 1ep1esemed

by the Administrator .
Kavaratll Island — 682 555
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Director of Panchayath
Union Territory of Lakshadweep
Kavaratti Island — 682 555

HER
The Senior Admmlstratl!ve Ofﬁcer
Education (District Panchayath)
Union Territory of Lakshadweep
Kavaratti Island - 682 555 '
The Prmmpal I '
Government  Senior Secondary School
District Panchayat Kiltan Island
Union Territory of Lakshadweep 682 558 Respondents

(By Advoeate Mr.S. Radhakrlshnan)

86.

0A 8%/2013

K.C.Abdul Khader

Kulikaraya Chetta House

Chetlat Island . o

Union lemtory of Lakshadweep 682 554 Applicant

|

(By Advocate: | vh Shabu uleedharan) '

i

Versus

Union Territory of Lakshadweep represented
by the Administrator - "
Kavaratti Island —682 555

" The Director of Panchayat’hi::.'

Union Territory of Lakshadweep’
Kavaratti Island — 682 555

The Semol Admlmstratwe Ofﬁcex
Education (District Panchayath)
Union Territory of Lakshadweep.
Kavaratti Island — 682 555 7

The Principal .

Government Senior Secondary School

District Panchayat, Chetlat Island

Union Territory ofLakshadweep 682 554 Respondents

(By Advocate: Mr.S. Radha mshnan)



- 87. QA 904/2013

Kadeeja C.P
Cheriyapurakad

Kalpeni Island Applicant

e Q"‘ \'< :

(By Advocate: Mr.K.B. Gangesh) ,' }_"
Versus

I.  The Administrator ~
Administration of the Umon Terrltory of Lakshadweep
Kavaratti — 682 555

2. Sub Divisional Officer l o
- Office of Sub Divisional Ofﬁcer
Kalpeni sland 682 554

3. The Director (Rural development)
Department of Rural Development -
Administration of the Union: Territory
of Lakshadweep, Kavaratti = 682555 ' Respondents

(By Advocate: Mr.S.Radhakrishn:é'n)'

88. OA 905/2013

. Abdul Khader C.

Chekkiriyammada House - -
Agatti Island R P

2. Bugar Jamhar T.P
Theklapura House R,
Agattilsland e Applicants

(By Advocate: Mr.K:B.Gangesh) © |
' CoHpmne (.
Versus i mit

Gy

1. The Administrator

Administration of the Union Terrltory of Lakshadweep
- Kavaratti Island — 682 555! ’fﬂ '

2. Director ofPanchayaths : }
Department of Panchayaths *: -
Administration of the Union Ferrltoxy of Lakshadweep
Kavaratti Is]and 682 555

T ‘
' -

i
i
3
{
|
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Project Manager .
Desiccated Coconut Powder Unit

Lakshadweep Development Corporation Limited

Agatti, Kavaratti ~ 682 555

The Deputy Director (Admn)

Lakshadweep Development Corporatlon

Kavaratti — 682 555 -

Village (Dweep) Panchayath
Agatti Island represented by its

Executive Officer - 682 5,5'.3__‘ B _

(By Advocate: Mr.S.Radhakfishnan)

89.

[

(By Advocate: I\/Ir.K.B.Gar'l.gééﬁh‘)

OA 939/2013

Saﬁyullah K.C. ’ e
Kuttiyachada House =
Kalpeni Island

Saifulla M.1
Melaitlam House
Kalpeni Island

Kunhikoya M.V ki
Mathil Vahyammada House
Kalpeni Island i

Kidave K.O ‘ 55
Kakkachiyoda House
Kalpeni House : ,;

«
il

Versus -

‘A
The Administrator . ; :

Administration of the Union Temtory of Lakshadweep

IR
Kavaratti Island —682}3555

‘ !
Director ofPanchayaths

Department of Panchayaths

Administration of the Umon Territory of Lakshadweep

Kavaratti [sland — 682 5,5.5

I

i
Lakshadweep Bulldmg Development Board

Union Territory of Lakshadweep

Kavaratti represented by its Secretary — 682 555

& goh

Respondents

Applicants



4, The Technical Officer : ‘
Lakshadweep Building Development Board
Kalpeni Island - 682 553

5. Village (Dweep) Panchayath
Kalpeni Island represented by its
Executive Officer - 682 553

(By Advocate: Mr.S.Radhakrishnan)-

90. OA 942/2013

1. Mohammed Ashik
Palliyat House
Androth [sland

2. Abdul Latheef
Karakunnel House -
Androth Island

3. Mohammed Ubaidulla
Chodath House
Androth Island

4. Mohammed Fathahulla
Karachetta House
Androth Island

(By Advocate: Mr.K.B.Gangesh)
Versus

l. The Admlmsn ator
Administration of the Union Temtory of Lakshadweep
Kavaratt1 [sland - 682 555 '

2. Director of Panchayaths
Department of Panchayaths o
Administration of the Union Territory of Lakshadweep
Kavaratti Island 682 555 .

3. Lakshadweep Building Development Board
Union Territory of Lakshadweep
Kavaratti represented by its Secretary — 682555

4, The Technical Ofﬁee'r
' Lakshadweep Building Development Board -
Androth Island — 682 554

Respondents

Applicants
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Village (Dweep) Panchayath
"Androth Island represented by its
Executive Officer - 682 554

(By Advocate: Mr.S.Radhakrishnan)

91.

I

0A 952/2013

Abdul Salam N.P

Casual Labourer

Power House, Kalpeni

Residing at Nenampappada House
Kalpeni, Union Territory of Lakshadweep

C.K.Attakoya

Casual Labourer.

‘Power House, Kalpeni

Residing at Chakakeel House

Kalpeni, Union Territory of Lakshadweep

P.Mohammed

Casual Labourer

Power House, Kalpeni

Residing at Pokkayoda House

Kalpeni, Union Territory of Lakshadweep
Hamza Koya P '

Casual Labourer

Power House, Kalpeni

Residing at Pallath House

Kalpeni

(By Advocate: Mr.Hariraj M.R)

‘Versus

Union of India represented by the Secretary
to Government of India

Ministry of Home Affairs

New Delhi — 110 001

The Administrator A
Union Territory of Lakshadweep
Kavaratti — 682 555

Executive Engin'eer
Department of Electricity

Kavaratti, Union Territory of Lakshadweep

Respondents

Applicants
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4. Junior Engineer,
Electrical Section, Kalpeni .
Union Territory of Lakshadweep Respondents

(By Advocate: Mr.S.Radhakrishnan (R2-4)

92. OA 1100/2013

Abdul-Khader C.P
Chandipura, Kavaratti
Union Territory of Lakshadweep - Applicant

(By Advocate: Mr.P.V.Mohanan)
‘Versus

I The Administrator ;
Union Territory of Lakshadweep
Kavaratti — 682 555

2. Director (Rural Development)
Department of Rural Development
Administration of the Union Territory of Lakshadweep
Kavaratti — 682 555

3. Director of Panchayath

Department of Panchayath _

Administration of Union Territory of Lakshadweep

Kavaratti — 682 555 Respondents
(By Advocate: Mr.S.Radhakrishnan)

93. QA 1202/2013

L Akathar Ahammed K.K
Internal Inspector _
Agricultural Department, Kalpeni
Kunnamkulam House
Kalpeni Island ‘
Union Territory of Lakshadweep

2. Mohammed Igbal KPV
Internal Inspector
Agricultural Department, Kalpeni
Kunnipavavaliyammava House
Kalpeni Island
Union Territory of Lakshadweep
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Fareeda Beegum P.V N
Internal Inspector (Multi Skilled Worker)
Agricultural Department, Kalpeni
Pentamveli House

Kalpem Island
Union Territory of Lakshadweep

(By Advocate: Mr.P.V.Mohanan)

Versus

- The Administrator

Union Territory of Lakshadweep
Kavaratti — 682 555

Director of. Panchayath

Department of Panchayath |

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

Agricultural Officer '
District Panchayath (Agriculture)
Kalpeni Island — 682 557

Chief Executive Officer
District Panchayath
Kavaratti — 682 555

(By Advocate: Mr.S.Radhakrishnan)

94.

O.A No. 1225/2013

C.P. Showkathali,

S/0. Mohammed Koya

Casual Labour, Electrical Sectlon
Kalpeni.

Residing at Chemmanam Pally House
Kalpeni

(By Advocate: Mr. Hariraj M.R)

l.

Versus

lhe Umon of India
Representcd by the Secretary to
Goveérnment of India,

Ministry of Home Affairs

New Delhi — 110 001.

Applicants

Respondents

Applicant
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2. The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555.

Executive Engineer
Department of Electricity
Kavaratti, Union Territory of
Lakshadweep — 682 555.

(OS]

4 Junior Engineer,
Electrical Section
Kalpeni, UT of Lakshadweep — 682 555. Respondents

(By Advocate: Mr. S. Radhakrishnan for R2-4)

These applications having been heard together on January 17,2014,
the Tribunal delivered the following common order on March 6, 2014:-

ORDER
Hon'ble Mr.Justice A.K.Basheer, Member (J)

Applicants in this bunch of 94 Original Applications are residents of
various Islands in the Union Territory of Lakshadweep. Admittedly, all the
applicants have been working on casual/daily wage basis in various
departments under the Administration. All of them were engaged on casual
basis for 89 days and re-engaged after a technical break of one or two days.
This process has been going on in the case of quite a number of them for
the last 10 to 20 years while in the case of a large number of others, such
engagements are for 5 to 10 years and others are for two/three years or less.
But in majority of the cases (in 80 Original Applications), these casual
employees were engaged/disengaged by Village/Dweep Panchayats and/or
District Panchayats. For the sake of convenience, these cases are

categorized as “Panchayath and Non-Panchayath™.

2. The common grievance of all the applicants is that their services are not
being regularized even though they have been working for years together, albeit
on casual/daily wage basis. Therefore the common prayer in all these cases is for
issue of a direction (o the respondents to regularize their services. In the case of a
few others who have bey\ retrenched on completion of the period ol engagement,

the prayer is for issue[%i dircction to re-engage them.
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3. The short question that arises for consideration in all these Original
Applications is whether the applicants are entitled to get their services

regularized.

4. It has been noticed already that in maj_ority of the cases, the
applicants have been engaged to work in various departments under the
Village/Dweep Panchayats and or/District Panchayats. Therefore, the
Administration has taken a preliminary objection that this Tribunal has no
jurisdiction to entertain those cases in view of the judgment rendered by a
Division Bench of the Kerala High Court in Administrator and another
Vs. Naderkoya and others = 2005 KHC 248. 1t is further contended by the
learned counsel for the Administration in these cases that going by the
dictum laid down in a catena of decisions of the Apex Court as well as that
ol various High Courts, the services of the applicants are not liable to be
regulérized since they were admittedly engaged on casual/daily wage basis
for 89 days, though, of course, many of them were re-engaged after a

technical break of one or two days.

5. In the other batch of cases in which the applicants have been
engaged by the Administration in various departments under it, the
contention raised by the respondents is that their engagement being of
casual nature, they are also not entitled to get their services regularized.
The common contention in all these cases is that these casual engagemems
were made without holding any regular selection process and that such

engagements were not against sanctioned posts.

6. In this context, the learned counsel for the Administration has
invited our attention to the following decisions in support of the above
contention:- |
1. Secretary, State of Karnataka & Others Vs. Umadevi and Others -

(2006) 4 SCC 1.

2. State of Rajasthan Vs. Daya Lal - (2011) 2 SCC 429.
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3. Satya Prakash and Others Vs. State of Bihar and Others -
(2010)4 SCC 179.

4. Official Liquidator Vs. Dayanand and Others - (2008) 10 SCC 1.
5. R.N.Nanjundappa Vs. T..Thimmiah — (1972) 1 SCC 409.
0. Jeemon V.R. Vs. State of Kerala - 2012 (1) KHC 397.

7. State of Kerala Vs. Valsamma - 2012 KLT 294.

Non-Panchayath Cases
OA 212,266, 268,299, 325, 347, 354, 366, 372, 380, 488, 499, 509
& 1225 of 2013.

7. In the above cases, the applicants have been admittedly engaged by
the Administration in various Departments like the Department of Science
& T‘echnology, Industries,  Environment & Forests, Electricity,
Directorate of Labour & Employment, Directorate of Arts & Culture,
Weights & Measures etc. While 7 applicants in OA 299/2013 and 47
applicants in OA 301/2013 have been working in the Department of
Agriculture for the last 17 years right from January 1997, 2 of the
applicants in OA 225/2013 have been working for 18 years whereas others
in the above OA for the last 9 years. Similarly the applicants in OA
347/2013 have also been working ever since 1997. We have referred to the
above 2 or 3 cases only to illustrate that majority of the applicants in all the
cases - whether in the category of Panchayat or Non-Panchayat - have been
working as casual employees for more than 10 years and quite a number of

them have 8 to 10 years of service to their credit, if not more.

8. It is beyond controversy that all the applicants were ‘engaged on
casual basis without undergoing any regular selection process though in
some cases the applicants have vaguely contended that such a process was
in fact undergone. However, in those cases also, no material has been
placed before us in support of the above contention. Similarly it is not in
dispute that such engagemems were not made against sanctioned posts. In

short, this process of casual engagement on daily wage basis for. 89 days
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| ﬁhasv’been going on in tbe Union Territory for the last two decades or more.
These efnployees havé continued in such casual service with a technical
break of one or two days for several years as a matter of routine.
Apparently it is a case of Hobson's choice for them. It is on record that a
large number of such casual efnpléyees had approached this Tribunal ih the
'90s seeking regularization or absorption. We have been informed that
“some of them were in fact absorbed. But the applicants before us in this

bunch of 94 cases have apparentl'y‘been less fortunate.

9. Umadevi (Supra) is-'. a landmark judgment on the subject of
“irregular” or “illegal’; appointments in public employment. The five judge
Bench had dealt with issues relating to absorption, regularization,
permanent continuance of temporary/contractual/casual/daily-wage or
adhoc employees appointed/recruited and continued for long in \public
employment dehors the constitutional scheme éf public employment. The
Apex Court exhorted all the High Courts not to issue directions for
absorption or regularization unless the recruitment itself was made
regularly or in terms of the constitutional scheme. While issuing the above
direction, their Lordships reiterated that it must be insisted that the States
must make only regular récruitments and appointments. It was further
observed that it would be erroneous to merely consider equity for a handful
of people who have approached the Court with a claim, while ignoring
equity for the teeming millions seeking employment and fair opportunity to
compete for employment. While dealing with irregular appointments: as
distinguished from illegal appointments of duly qualified persons against
duly sanctioned vacant posts, the Apex Court, after referring to those
employe.e“s' who have continued to work for 10 years or more but without
the interventioﬁ of the orders of the Couft/Tribunals, directed that the
question of regularization of the services of such irregularly appointed
employees be considered on merit in the light of the principles settled by
the Apex Court in the cases in S.V.Naraydnappa — AIR 1967 SC 1071;
R.N.Nanjundappa — (1972) 1 SCC 409 & B.N.Nagarajan ~ (1979):4 SCC

507 — as a one time measure.
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10. A three judge Bench of the’v‘:'/ikfpex' Court.in Official Liquidator Vs.
Dayanand & others had, after noticing some of the judgments/orders of the
court which took a different view from the law settled in Umadevi,
observed that those cases w_eré iNlustrative of the non-adherence to the rule

of judicial discipline which is siﬁe qua non for sustaining the system.

1. In Harminder Kaur — (2010) 1 SCC (L&S) 202, the Apex Court had
~ held thus:-

" Long service by itself may not be a ground for directing
regularization. Regularization is nol a mode of appointment.
When appointments in public office are required to be made,
provisions of Articles 14 & 16 of the Constitution oflndza are
required (o be scrupulously followed. When a departure is
made for not scrupulously following the conditions precedent
laid down in the statutory rules, as also the constitutional
scheme, it is imperative that the same must be done within the
four corners of the delegated power by the authority
concerned.” '

12.  In the above case (Harminder Kaur), the appellants were school
teache’rs_'land they were. appointed by -the Education ‘Department of
Chandigarh on contract basis for a specified period. In the offer of
appointment itself it was made cleaf that the appointees would not have
any claim for ad-hoc/regular appointments available in the Institute and
that the éontractual appointmeht could be made only against sanétioned
post. The Apex Court while concurring with the view taken by the High
Court held that initial appointments of the appellants were made in gross
violation of the provisions contained in the relevant Act and also the
~ doctrine of equality enshrined under Articles 14 & 16. However, taking
note of the admitted position that 800 posts of teachers were lying vacant,
the Apex Court expre-ssed:'the hopé that the plight of the appellants would
“also be taken into account by the administration and consider the .

desirability of relaxing the age-limit provided in the Rules.



13. In Nanjundappa (Supra),_,the Apex Court had held thus:-

“[f'the appointment itself is in infraction of the rules or if it is in
violation of the provisions of the Constitution, illegality cannot be
regularized. Ratification or regularization is possible of an act which
is within the power and province of the authority, but there has been
some non-compliance with procedure or manner which does not go
10 the root of the appoiniment. Regularization cannot be said to be a
mode of recruitment. To accede to such a proposition would be 10
introduce a new head of appointment in defiance of rules or it may
have the effect of seiting at naught the rules.”

14, We do not propose to burden this order by referring to several other
decisions rendered by the Apex Court following the principles laid down

by the five judge Bench of the Apex Court in Umadevi (Supra).

15. * But one disturbing feature that has been noticed in this bunch of
cases is that  the authorities -concérned, be it the Lakshadweep
Administration or the Village (Dweep‘) Panchayats/District Panchayats,
have not shown any anxiety about the sad plight of many of the employees
who have continued in service for one or two decades or slightly less. It
is also not clear whether any attempt was ever made to regularize the
services of those irregularly appointed employeeé who had completed 10
years of service as indicated in Para 33 of the judgment in Umadevi

(Supra) at that point of time.

16. Be that as it may, the fact remains that hundreds of employees in this
bunch of Original Applications have admittedly been working for a decade
or morée with routine technical break of one or two days on completion of
89 days. It is true that the Administration or Panchayats may not require
the services of quite a number of fhose employees throughout the year; but
still it appears that many of them have been allowed to continue. Many of
them have been engagedl in one séheme or the other sponsored by the
Centrall Government or in some such other schemes or programmes floated
by the Administration on its own by utilizing the funds available with it.

The Administration or Village (Dweep) Panchayats have not come out with
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any data as regards the actual requirement of employees in various
departme;nt’sf under them. It  has been noticed that in some of the
departr;rlents; the casual employees have been working apparently against
regular posts for years together. Why is it that such posts are not identified and

sanctioned ? There is no clue.

17. Learned counsel for the respondents has submitted before us that the
policy of the Administratidn is to give minimum employment to maximum
number of jobless people at least for a few days in a yeaf by engaging them
in one scheme or the other. The policy is laudable. But still, the (jué'stion is
why large number of employees working on certain posts for years together
without any prospect of beihg regularized or absorbed, are being kept on
tenterhooks like this 2 The very fact that these people have been allowed
to continue on those posts for years together will show that such posts are
not of casual nature. We do not propose to deal with the above aspect any
further at this stage though it may be observed that the attitude of the
Administration and the local Panchayats appears to be totally uncharitable,
to say the least.

Panchavyath Cases

18. In fth:.e other bunch of 80 Original Applications, in which the
applicaht_éz'-.“f;kilave been engaged by Village (Dweep) Panchayats or District
Panchajya:'t,' the main contention raised by the learned counsel. for the
Administration is that this Tribunal has no jurisdiction to entertain these
cases in view of the decision rendered by a Division Bench of the Kerala

High Court in Naderkoya (Supra).

'19. In the above case, some casual labourers working in the Water
Supply Scheme of the Village (Dweep) Panchayat of Agathi Island had
approached this Tribunal, aggrieved by the failure of the Union of India
and the’ L'ékshadweep Administration in granting them temporary status
under the Scheme for Temporary Status & Regularization introduced by
the Union of India, in O.M.No. 51016/86/Estt (C) dated 10.09.1993. It

appears that the upkeep, maintenance and distribution of the drinking water
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to the local residents of Agathi Island were initially undertaken by the
Public Works ‘Department. Later, it was entrusted to AVAM Society.

Grant-in-Aid was provided to meet the additional expenditure: an

Society used to manage the Scheme. Later, Island Councils were brought™*

into existence as per Island Council Act. Still later, the Councils were
abolished as the Lakshadweep Iéland Regulation, 1988 was. repealed by
Section 88 of the Lakshadweep Panéhayat Regulation, 1994 and dt.lri"ng
the year 1995 all the assets and liabilities of the Island Council of Agathi
were transferfed to Village/Dweep Panchayat of Agathi. Thus all the
labourers working with the Water Supply Scheme came under the Village
(Dweep) Panchayat. The casual labourers who had approached this

Tribunal were admittedly under the services of the Dweep Panchayat and

. “they were being paid by the Panchayat from the fund available with it.

After considering the claim of the casual labourers, the Tribunal issued the
following among other directions:- ‘

a) The Second respondent ie. the Lakshadweep Administration .
would adopt the Department of Personnel & Training Casual
Labourer (Grant of Temporary Status & Regularization) Scheme,
1998 and prescribe it prospectively (o the Panchayats for granting
temporary status to casual labourers as per the parameters of the
scheme.

b) The first respondent, i.e. the Union of India in the Ministry of
Personnel, Public Grievances and Pension would ensure thal
appropriale legal and technical formalities  are completed and the
Scheme is made applicable expeditiously.

¢) From the date of issue of these orders and until the Lakshadweep
Administration prescribes. the scheme to the Panchayats for
regularization of eligible casual workers, no regular appointments
would be made by the Panchayats in respect of at least two third of
the regular vacancies in Group D which would be kept reserved for
the regularization of the casual workers under the scheme.

(d)" No. casual workers, including the applicants, who are in the
service of the Panchayats on the date of issue of these orders would
be retrenched on the face of availability of work or for making way
for fresh recruits without considering them for the grant of temporary
status ifeligible as per the scheme.

20. The Division Bench of the High Court while allowing the Writ

Petition filed by the Administration noticed that another Bench of this
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Tribunal in Original Applications No.! 297 & 218 of 1998 had reJected an

identical relief claimed by some other casual labourers holding thus:-

21
Court in O.P.No0.28776/2001.

"We have carefully perised the pleadings and other materials on
record. We have also given our anxious consideration to the rival

submissions. We find that in both these O.As under consideration, .

the applicants were engaged by the Island Council of

Androth/Minicoy. They might have continued to be engaged

subsequently by the succeeding local self Government body, namely
the Village (Dweep) Panchayat of Androth/Minicoy. The

~ Chairpersons of the respective Island Council might have with or
“without proper authority from the Councils issued what are

purported (0 be appointment orders and the subsequen! service
certificates. We have good reason to reject the same as those do not
reveal the applicants' nexus with the Administration of U.T. of
Lakshadweep in order that they might have a cause of action before
us. The applicants have not adduced any evidence to show that they
were appointed against any posts sanctioned or approved by lhe
Lakshadweep Administration................

In the case on hand the applicants were not employed against
any posts sanctioned by the administration and that would make all

the difference. The Island Council or the Chairpersons, as the case

may be, for reasons best known to them, seem to have accommodated
these people. They might rightly come under the wage employment
programme as a poverty alleviation measure under the DRDA or
they might have been employed since the Village (Dweep) Panchayat
authorities considered it expedient lo give employment (0 them. [t
probably might have offered some succor-by way of daily rated
wages to the unemployed local persons..................

Neither the Panchayat authorities (respondents 4 and 5) nor
the applicants have shovwn how the posts created/retained in addition
to those sanctzoned ‘by ‘the Administration could be considered

 regular. As matters stand, the Administration of U.T. of Lkshadweep

has no accountability as far as the matter of regularization of the
applicants are concerned. The anxiety of the U.T. Administration 1o
prevent misapplication of funds granted to the Village/District
Panchayat for developmental purposes towards expenditure on
account of wanton appointments of staff against posts neither
created nor sanctioned nor approved is legitimate. "

The above decision was confirmed by a Division Bench of the High

Still later, OA No.1008/1997 and OA

No.571/1998 were also dismissed by a common order following the

decision mentioned supra. This order was also confirmed by;the High

Court in O.P.No,35164/2001.
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.

22.  After referring to the above orders, the Division Bench of the High
Court in Naderkoya (Supra) held that Lakshadweep Administration did not
have jurisdiction to frame scheme for absorption of casual employees in
the service of the Panchayat. It was further observed that the question of
absorption was a matter which the Panchayat has to consider taking into
account its financial status and various other administrative ‘policies.. The

following are the observations of the Division Bench:-

"In view of the above mentioned circumstances, we have no
hesitation to hold that the Tribunal has commitied a grave error in
giving direction to Lakshadweep Administration to adopt the
Department of Personnel & Training Casual Labour (Grant of
Temporary Status & Regularization) Scheme 1993 and prescribe it
prospectively to the Panchayats for granting temporary status (0
casual labourers. The direction given to the Panchayat not to effect
any appointments till the Lakshadweep Administration frames
- Scheme, is illegal and do not fall within the jurisdiction of the
Tribunal. Further direction given to the Panchayat that no casual
workers would be retrenched on the face of availability of work falls
within the domain of the Administration. In such circumstances, the
order passed by the Tribunal in OA 820 of 2001 stands set aside."

23. In this context, it is pertinent to note that in many of the cases, the
Chairpersons of the Panchayats have issued orders of appointment of
casual labourers. It is fairly co’nced.ed by th»e learned counsel for the
applicants that such orderé could have been issued only by the Executive
Officer of the concerned Panchayat. Strangely; in some of the cases, the

Panchayats are represented by. their Chairpersons and not by the Executive

Officers.

24.  There is yet another aspect of the matter. In the course of hearing of
the cases, it was submitted by learned counsel for the applicants in some
cases that different political parties are in power in various Panchayats.
Equations of power have changed after the last Panchayat elections. Some
of the orders of appointments were cancelled by the successor Committee
“in office of these Panchayats. More importantly, fresh engagements are
being  made on political basis  and some of  the

disengagements/retrenchments also have political colours.
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25 In OA 300/2013, the Chairperson of Village (Dweep) Panchayat of
Androth Island has appeared through Advocate R.K.Muraleedharan, and
contended in the written statement, inter-alia, that termination of services
of the applicants in the above case is exclusively within the jurisdiction” of
the Panchayat especially after issuance of Annexure R4(b) notification
dated March 7, 2012 issued by the Administration of the Union Territory
of Lakshadwéep. It is pointed out by the learned counsel that by virtue of
Annexure R4(b) notification issued in terms of Articles 243(g) of the
Constitution, the Panchayats are vested with powers and authority to
function as institutions of local self governance. The learned counsel has
invited our attention to various clauses contained in the above notification
in suppbrt of the argument that the Panchayats‘aré vested vy_ith the right
and authority to "hire and fire" employees. However, it is conceded Ehat
the Village'v(Dweep) Panchayats have no power to regularize the serv‘i,ces
of the applicants tho:ggh the Panchayats are in dire need of the services of
the applicants who afe having sufficient experience. It is further conceded
by respondent No.4 in the above case that the Panchayats are not vested
with the power to create any post without prior approval of the

Administration. |

26. Strangely, in most of the cases relating to employees engaged by the
Panchayats, the Standing Counsel for the Administration himself has

appeafe_d for the Panchayats as well.

27.  Learned counsel for the applicants in some of the cases have inv]ited
our attention to various provisions contained in the Lakshadwee‘p
Panchayat Regulations, 1994 and the allied rules thereunder. While
inviting our attention to Lakshadweep Panchayat (Grant-in-Aid) Rules,
1997, Sri P.V.Mohanan who appears for t‘he applicants in some of the

cases, contends that once the Administration sanctions 'Grant-in-Aid", it is

for the Panchayat to  execute the various works like road

construction/repair/maintenance, — water supply, ~ drainage, local
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development works, primary education, health and sanitary scheme etc,
For this purpose, the Panchayats can engage workers and therefore
necessarily the Panchayats have the power to regularize or absorb éasual
workers, especially after the introduction of the l.akshadweep Panchayats
Regulations, 1994. The learned counsel has invited our attention to
Article 234(g) and Article 40 of the Constitution of India in this context.
We do not propose to refer to or deal with identical arguments advanced
by other learned counsel as well, since it has already been noticed that
going by the decision in Naderkoya (Supra), this Tribunal has no
Jurisdiction to entertain this bunch of Original Applications relating to

employecs who were engaged by the Panchayats.

28.  Sri N.Unnikrishnan who appears for the applicants in OA 394/2013
has raised a further contention that the casual labourers who have been
working for more than 240 days in a calender year are entitled for
protection under Chapter V (a) of the Industrial Disputes Act and that their
services cannot be dispensed with arbitrarily. It is further contended that
one set of casual employees cannot b.e replaced by another set of casual
employees as held in Slate‘f of Haryana Vs. Piara Singh - (1992) 4 SCC
118 The learned counsel points out that some of the applicants in QA
394/2013 have been working since 1994 while others have put in more

than 4 years of service.

29. The sum and substance of the arguments advanced by the learned
counsel for the applicants in all these cases is that they may be allowed 1o
continue in service, albeit on casual basis. It is true that the applicants in
all these cases, whether in the category of Panchayat or non-Panchayat,
have been working on casual basis for a large number of years. It has been
noticed already that some of the applicants have been working since 1994
and many of them since 1997. Quite a few of them have been working for
periods ranging between 5 to 10 years. There are only very few who have
been working for 2-3 years or less. Most of them are still continuing on the

basis of interim orders passed in these cases.



30.

When these cases had come up for consideration before a Single

Bench (Judicial Member) on 3.7.2013, the following order was passed:-

“9. Perusal of the applications reflects that save that in all the
cases, the period of engagement at one stretch is limited to 89 days
and with an artificial break of one day, the cases are not identical in
other aspects, In many, the period of engagement is for over two
decades, in some, specific qualifications have been prescribed; in
some other the work cannot be carried out by all as such jobs
requires either training or specialization or training. ~ Admittedly, a
number of applicants have been functioning as casual labourers for
decades by now. Most of them have been through regular selection
though some of those had not initially registered their names with the
authority concerned. Some of them have been functioning in
veterinary units which require special skill; some function as drivers
and the like. In many cases, the wages are fixed per month. Thus,
the applicants do not constitute a homogeneous group but a
heterogeneous cluster. Continuance of interim order or vacation of
interim order for all without intelligible discrimination would not meet
the ends of justice. Keeping in view (a) the rights that might have
been crystallized by some (e.g. in respect of those who have been
functioning for a long time without -the intervention of the
Court/Tribunal), (b) the qualifications prescribed in some cases, (c)
the specialized nature of the job, which cannot be performed by all:
(d) the consolidated amount payable to some instead of wages on
per day basis under the Wages Act, (e) the fact that many of the
applicants are functioning under certain scheme, continuance of the
interim order has to be considered differently for different categories
of applicants though till how, by a common order on 4" June, 2013
and thereafter the interim order has been passed.

10.  For this purpose, all the serving casual labourers should be
identified and grouped as under :-

(a) Those who have put in more than 10 years of casual labour
service, with or without the artificial " break. These may
include those who have been inducted with specific qualification
of matriculation/ITI and the like and also those who have been
inducted under specific schemes

(b) Those who have been inducted with specific qualification of
matriculation or other specialized course beyond Matriculation, such
as ITl, or possessing specialized skills, such as date entry operator,
drivers etc. which job cannot be accomplished by ordinary casual

labour normally engaged for manual works. This list may include

those who have been engaged under some project or scheme, but
not coming under (a) above, i.e. with less than ten years of service.

(c) Those who have been engaged under one scheme or the
other (other than those who have been engaged under the Mahatma
Gandhi national Rural Employment Guarantee Scheme (MGNREGS
for short), but not those who come within (a) or (b) above.
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(d)  Those who come under the MGNRGS scheme

(e)  Those who are mere casual labourers not falling under any of
the above.

11.  Of the above, disengagement of the existing casual labourers
and replacement by others in the waiting list, should be first in
respect of (e) above. These casual labourers cannot claim any right
to continue and they have to be rotated. And in their place, for 89
days, those in the waiting list (wardwise/Islandwise) may be
engaged. This again, should be after giving them a notice of two
weeks before disengagement. The purpose of giving two weeks
notice is that if the ¢asual labourers sought to be disengaged feel
that they belong to category (a) or (b) above, they may make due
representation and the same would be considered forthwith by the
Administration and their decision communicated to such /nd/wdua/s

12. Similarly, those coming under group (d) above, i.e. those
who have been engaged under the MGNRGS could be disengaged
as in their case the scheme itself was affording employment for a
period of a minimum_of 100 days, which would enable those who
are still waiting to avail of the benefit of the scheme. Such of these
casual labourers could be disengaged after they have been granted
100 days of work and hereagain, fter giving them a notice of two
weeks before disengagement.

13.  In respect of (c), if the scheme under which the casual
labourers have been engaged provides for certain conditions
precedent for disengagement, it is subject to such a condition only
their services could be disengaged. Rest of the casual labourers
shall continue until further orders.

14.  In respect of (b) and (a), their services as casual labourers
shall not be disturbed until further orders. The disengaged casual
labourer (as contended by the counsel for the applicant in OA No,.
507 of 2013), if falls under (b) or (a) above, i.e. with more than ten
years of service or with specific qualification such as matriculation or
the like (here stated to be ITl), he shall be re-engaged before the
next date of hearing and confirmation given on the next date of
hearing.”

31. Pursuant to the above order, the Panchayats/Departments have
issued certain circulars which are marked as Annexure AS to A8 in OA
300/2013. Apparently, some attempt has been made to categorize the
labourers group-wise as delineated in the above interim order. Thereafter,
several employees were sought to be disengaged. Understandably, all these
employees who faced the threat of disengagement have approached this
Tribunal and those Original Applications are also included in this bunch of

cases. It appears that the Administration has also sought to rely on the
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judgmerit of the Division Bench of the Kerala High Court in O.P.(CAT)
No.133/2012 and No0.606/2012, contending, inier-alia, that its policy is to
give minimum employment te maximum people at least for a few days in a
year. In this context the Administration has also referred to some of the
schemes floated by the Union of India which ensures minimum 100 days'

employment in a year to maximum number of people.

32.  The short question that arises for our consideration is whether the
applicants are entitled to gét their services regularized or not. It has been
noticed already that there is nothing on record to show that the applicants
had been engaged against any sanctioned posts or that they were SO
engaged after undergoing regular selection process. In our view, the
Administration has been largely responsxble for the prevailing unfortunate
scenario. It may be true that the Administration or Panchayats in their
anxiety to give some solace to a large number of unemployed people might
have engaged these applicants on casual basis. Undoubtedly, their services
were required in various Departments or Works as otherwise many of the
essential services would not have been in operation. Because of the
peculiar geographical nature of the tiny islands and also the scarcity of job
‘opportunities the islanders are destined to face this rigmarole without any
demur or protest. The%e people cannot aspire to get employment in the
mainland also. The predicament of the 1s]anders 1S understandable
However, going by the catena of decisions xeferred o above, it cannot be
held that the applicants are entltled to get their services regularlzed It has
been repeatedly held by the Apex (,ourt that there is no room for any
sympathy for such casual labourers even if they have continued in service

for a large number of years. : I

33.  But, in our view, the Administration has to necessarily give adequate
consideration to those employees who have been working on casual basis
for more than a decade or two. Similarly, the plight of those employees
who have been working on casual basis for the last 5 to 10 years is also

equally pitiable. These employees, in our view, are entitled to get the
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benefit of relaxation in age and other essential qualifications to the extent
possible when fresh recruitments are'bcing made. It shall be ensured by the
Administration thaf the entire process of engagement of employees on casual
basis (if it becomes extremely- essential and unavoidable) is streamlined so
as to avoid unnecessary legal complications in future. Appropriate
guidelines/regulations can be formulated for engagement of casual
employees in the projects (either seasonal or otherwise) that may be

implemented in the island.

34. We refrain from issuing any other directions since, in our view, it
falls within the domain of the Administration. However, the Administration
shall address the issue relating to all these employees who have been toiling
for years together on casual basis, with utmost compassion, and -give them
the benefit of relaxation in age, educational qualxﬁcattons etc. while makmg

regular recruitment.

35.  Original Application Nos. 212, 266, 268, 299, 325, 347, 354, 366,
372, 380, 488, 499, 509 & 1225 of 2013 are disposed of with above

directions.

36. As regards other Original Applications, where engagements were made
by Panchayats, it is held that this Tribunal does not have juri&diction to
entertain them. It will be open to the applicants to approach appropriate
judicial forum for redressal of their grievances. These Original Applications

are, therefore, dismissed.

37.  The interim orders in force as on today shall remain extended till
April 4,2014. /
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